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IN THE MATTER OF:

. PAWAN KUMAR T APPLICANT

/4 ”'M\ 2

¥ / riﬁ?bfshj{ma\_ Versus

E v '- i ":Jyéf'iaqu‘ \

AL Lﬁoﬁﬁﬁ CC & ORS, RESPONDENT(S)

REPLY AFFIDAVIT OF DIRECTOR, GEOLOGY & MINING
DEPARTMENT GOVERNMENT OF UTTAR PRADESH 1IN
COMPLIANCE OF ORDER DATED 08.12.2025 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No. 7 herein states as under: -

MOST RESPECTFULLY SHOWETH: -

I, Mala Srivastava W/o Sri Nitin Bansal, aged about 45 years,
posted as Director, Geology and Mining Department, Government

of Uttar Pradesh do hereby solemnly affirm and state on oath as
under:

1. That I am the above-mentioned answering Respondent No.
7 and am duly competent to file the present reply affidavit.
That the Deponent is well conversant with the facts and the

circumstance of the instant case and is competent to swear

this affidavit l/
AMBRI&H KUMARD
ADVOCATE & NOTARY
Al D’*\«:Gam Anaiy»
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That the Deponent has read and understood the contents of
the present reply affidavit. The averments made in the
Original Application, which are not specifically admitted
hereunder, must be considered to have been denied by the

Deponent.

That the contents of the present reply affidavit have been
drafted by my counsel on my .instructions and the contents
of the same are true to my knowledge and nothing material

has been concealed therefrom.

That this Hon’ble Tribunal vide its order dated 08.12.2025

was pleased to issue the following directions: -

@ L J" . .6.Hence, respondent no. 7 — Directorate, Geology
{w}ﬂ ? f‘-,{. ﬁb S

and Mining, Uttar Pradesh, is directed to file affidavit
w:thm three weeks disclosing as to how the permits
/have been issued to respondent no. 11 when no CTO

exists in its favour. If the permits have wrongly been

issued, then respondent no. 7 will also disclose

whether any disciplinary action has been taken
against the authority concerned which had wrongly

issued the permits....”

That in compliance with the aforesaid order dated
08.12.2025 passed by this Hon’ble Tribunal, the Deponent,
vide its Letter No. 2107/M-NGT-Vaad/Sonbhadra/2025 dated
05.01.2026, issued directions to the District Magistrate,
Sonbhadra to:

i. submit a factual report clarifying the position in the
matter;

ii.  fix responsibility upon the officers concerned, if

‘g\ warranted; and Q;/
AMBRIER KUMAT

3%: KUMAY
ADVOCATE & '\f“ TARN
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iii. ensure strict adherence to the Government Order dated
23.07.2024.
A copy of the Letter dated 05.01.2026 issued by the
Deponent to the District Magistrate Sonbadhra is being

annexed as Annexure No. RA 1 to this affidavit.

6. That in pursuance thereof, a report dated 09.02.2026 was
submitted by the District Magistrate, Sonbhadra, wherein

the brief facts of the case have been delineated as follows:

a. That a mining lease for ordinary sand was duly sanctioned
and executed in favour of M/s Anjali Construction

@ W" Enterprises, Proprietor — Smt. Meera Singh, W/o Shri Ajay

'%‘?;,/’-““'\m_

/;«/ ﬁéw 9Lngh R/o 27/17 A.G., Ajay Vihar Colony, Taktakpur,
May

{g%f&fﬁﬂ ffé:;r VaranaSI for a period of five years from 04.11.2024 to

iy ©.03.11.2029.
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b. That the original Environmental Clearance (EC) for the
said mining lease was issued on 09.01.2020. The said EC
was subsequently transferred in favour of M/s Anjali
Construction Enterprises on 11.07.2024, which was valid
up to 08.01.2025, or till the validity of the Mining Plan or
lease period, whichever was earlier. In terms of the
Notification dated 18.01.2021 issued by the Government
of India and the communication dated 06.01.2025 issued
by the Director, Environment Directorate, Uttar Pradesh,
the valhidity of the said Environmental Clearance stood
extended up to 08.01.2026.

c. That for the aforesaid mining lease, the Consent to
Operate (CTO) was granted by the Uttar Pradesh Pollution
Control Board vide letter dated 12.11.2024, which was

%,\ valid up to 31.12.2024. &V\/
‘%g\ﬂBRf f" ?"\Uﬂ“ﬁ,rﬁ‘r
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d. That the said project proponent, M/s Anjali Construction
Enterprises, submitted an application dated 22.12.2024
before the Uttar Pradesh Pollution Control Board for
renewal/grant of CTO. However, the Board rejected the
said application on the premise that the Environmental

Clearance was deemed to have expired on 08.01.2025.

A copy of the report dated 09.02.2026 submitted by the
District Magistrate, Sonbhadra is being annexed as
Annexure No. RA 2 to this affidavit.

That it is respectfully submitted that vide Government Order
dated 23.07.2024, a new decentralized mechanism was
introduced for generation of EMM-11 through the
departmental portal (https://upmines.upsdc.gov.in) in order

yto ensure time-bound and smooth administration of mining

\.I_;ease and mining permit-related works concerning minor
'}iﬁlnerals In pursuance of the said Government Order dated

;-"-.22’3.07.2024, the entire process relating to generation of

EMM-11 is ensured and rulated at the district level.

That it was further directed by the Deponent that no mining
lease/permit shall be operated without a valid Mining Plan,
Environmental Clearance (EC), and Consent to Operate
(CTO), and that EMM-11 shall be generated strictly in
accordance with the subsisting validity of the aforesaid

statutory approvals.

That it is imperative to mention that strict compliance with
the Government Order dated 23.07.2024 is to be ensured at
the district level and further, directions have been issued
from time to time, to ensure that the transport permit
(EMM-11) is generated strictly in consonance with the

validity period of the Mining Plan, Environmental Clearance,

M Consent to Operate. &/
AMBRIZH KUMA

AD\'OCATE & NOTARY

k. vl D~vi Gan By
Aamﬁ‘lg t&/\"\/i
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10. That subsequently, the Uttar Pradesh Pollution Control Board

11,

ra )
s"“

granted a fresh Consent to Operate (CTO) on 15.10.2025 in
respect of the said mining lease, which was valid up to
08.01.2026. During the period from 15.10.2025 to
08.01.2026, the Ileaseholder, M/s Anjali Construction
Enterprises, carried out mining and transportation of

sand/morum in accordance with the said CTO.

That thereafter, a fresh Environmental Clearance was
granted by the State Environment Impact Assessment
Authority (SEIAA) on 29.01.2026, and a fresh Consent to
Operate was issued by the Uttar Pradesh Pollution Control
Bg@rd on 02.02.2026, both being valid up to 31.12.2029. As

“ (ﬁ\ “,

gt

;W@h\‘\@s:paf—*tve records available on the departmental portal, no

:tra‘nspbort permit (EMM-11) was generated for the concerned

m/pmg lease area during the period from 09.01.2026 to
~01.02.2026.

12. That with regard to the allegation pertaining to mining

operations allegedly undertaken without a valid CTO during
the period from 01.01.2025 to 18.02.2025, reference is
invited to Letter No. G0082/0.A. No. 48/2025/2026 dated
03.02.2026 issued by the Regional Officer, Regional Office,
Uttar Pradesh Pollution Control Board, Sonbhadra, which
may kindly be read as part and parcel of the present report.
A copy of the Letter dated 03.02.2026 is being annexed as
Annexure No. RA 3 to this affidavit.

13. The deponent further humbly undertakes and assures this

Hon'ble Tribunal that strict adherence shall be ensured to
the directions issued by this Hon’ble Tribunal from time to

time, and that no mining lease or related activity shall be

Nrmitted to operate in contravention of statutory
L

U;' %CAT& & NOTARY
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AMBRIER

requirements or without valid Environmental Clearance,

Consent to Operate, and other mandatory approvals.

14. That the deponent shall remain duty-bound to secure
scrupulous compliance at all levels and to take appropriate
remedial or disciplinary measures, wherever warranted, in

order to uphold the majesty of law and the authority of this

|

DEPONENT

Hon’ble Tribunal.

VERIFICATION

Verified at......0......... o1 el SR that the contents of the
paras 1 to \U\ of this affidavit are true and correct to the best of

my knowledge. No part of it is false and nothing material has

%

DEPONENT

been concealed therefrom.

KUMA®

ADVOCATE & NO TARV
#ill, D~vi Ganj. Anaiye

“dampur

J gjo v(’bé

8 and -Ef'*“"i’” tha denonant
ﬁ‘%ﬂS ¥ and:danhfyj{ag_dwn&%
]

S signed/put T.. betic me
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Amnexuze = K L

OMPOLOFF/ 3/2025-COMP-DGMUP

YD,
@,
"Jed Ta Wit Feemer, S0,
Wit 9, TETS |

Jar |

e,

SRR L Tg7
FeET: 2007 [TH0-THOSNOCI0- AT RAE/2025 faia: oS REFR 2026
fre:- Hio WTEIT &

iy, ¢ et o A aflogo HEA-48/2025 FaT HAR F1H
%mz@mamﬁmﬁﬁmﬁm 08.12.2025 % == H| F

mwﬁ%ﬁﬁa%ﬁ"ﬂwf{mzﬁw%ﬁsm:rﬁﬂm%.omomm
Uil & T Ul T W aﬁﬁﬁﬁd@ﬁm&smﬁww%%ﬁﬁ
SOwOuH0-11 SFReF &g fvrim ode hitps://upmines.upsde.gov.n ™ Hifdm &6
AT B el e oy <l | e e 23.07.2024 & 4 A
$0THOTH0-11 SFRE e TR AT SIS TR & g 6 o W el

o T &R ey, Wi e § Mo alioto wwA-48/2025 YA

< . ?ﬂ?aﬁm
o =foe d 3 uiia ame e 08.12.2025 % fawg W16 giferd @

.. "6. Hence, respondent no.7-Directorate Geology and Mining, Uttar Pradesh is
directed to file affidavit within three weeks disclosing as to how the permits have
been issued to respondent no.11 when no CTO exists in its favour. If the permits
have wrongly been issued then respondent no.7 4 will also disclose if any
disciplinary action has been taken against the authority concerned which had
wrongly issued the permits.”..

a1 ol "o ?@aﬁﬁamm,ﬁéﬁaﬁmmﬁammﬁﬂﬁﬁ_omzzozsés
mﬁwﬁﬁwﬁ@%wm@ammwwﬁ EIY
mﬁﬁ@rﬁﬁﬁﬁﬂmm@ﬁﬁuﬁawm/wmw P I
aﬁia%*sﬂaﬁ@fﬁ%ﬁﬁwmm%mﬁaﬁ%.oquﬁmmﬁangm:(aﬂﬁgqq@zm
mmﬁﬂgﬁ@ﬁmm|mamﬁu€§ﬁ@ﬁﬁmmﬁsﬁméaw
aﬁw,qafawmwmqaacmaﬁéﬂﬁwg/mwﬁma\
Gema-geRl 5~ AA & I A1

TG,
GISIEIRINSC)
Mﬁ,ﬁé&ﬁl
. T8 ¢
213 /H0-CHON00-arE/aE/2025 e P>
yfRffy:-Frefafed ot of [d AL SRl og !
1, |fea, Ygcd U AT, TR TS AR, TS|
> S T FR, ETE ] SRR STeredl
| (FTeTT HiaRed)
L frcieren|
B‘*&_‘

Digitally signed by
MALA SRIVASTAVA
Date: 05-01-2026

10:50:19

1/404436/2026



Annexvre- RA 2

I,
foremRrany,
TS |
e 4,
(GEtic
i U4 G feEer, S0,
Gl e, TG |
WE L3YY /af /202 &0 g 4o/20%

fawa— 70 I &R aftevy, ¥ e § Ao Aogo A48 /2025 T FHAN

I Ifa e giewr 7 o # wRa SIeY fTid 08.122025 & W H |
TR,

U SR fIRE fRwed @ v §e-2107 / THo-THosilocio-arg /
WS /2025 feAT® 05012026 BT W TEW G BT G v, D R A0 NG ERG
g, 78 ool # T 3NoTo HE—48 /2025 T GAR a7 YA G e T 9
3 m0 U gRa e gRT TIRT ST AP 08.12.2025 & g W6 @ e A fRefd
VI Ra §Y GO ST T4 YRy sifvafiar TR W @l Reif F amen sude aRe
@I aTUer o1 T g

00 A48 /2025 VA FAR W IR oG e @ o | |0 ISR
s e, 7E focel gRT TRT MY A1 08.12.2025 & 1975 Wo-05 T 06 & FRIGN 3
o &
“5. As per the stand of the Counsel for UPPCB after 31.12.2024 no CTO exists in favour of
respondent no.11-project proponent whereas the stand of the applicant is that Form EMM11 has
been issued subsequently on 11.11.2025 by Directorate, Geology and Mining, Uttar Pradesh.
6. Hence, respondent no.7-Directorate Geology and Mining, Uttar Pradesh is directed to file affidavit
within three weeks disclosing as to how the permits have been issued to respondent no.11 when no
CTO exists in its favour. If the permits have wrongly been issued then respondent no.7 will also

disclose if any disciplinary action has been taken against the authority concerned which had wrongly
issued the permits.”

{, OO0 IR B U H T A & o Sovo SwErW (WRER) P20 @
Feur—4 fam—23(2)(@) # Sfecan Wi & fo- “are & ARF 1 T T §W @
IS 4 W fielt el o A & Al W I T § o WY ¥ URl Wi @), & W
% @ Yol @ forg 87 a1 85 B Uee, UF 9K § Sfieaw Ui 9 9 i @ forg
oaa 3-feer ar S-arl a1 R w8 Aarh @ Tem ¥ Wied R TR [
T ARG HI-1875 / 86—2017—(¥10) / 20171 Y[ Yg @A ST, S0%0
IRM, AGTE foTE 14082017 ¥ ¥ T WA @ oFER Rew @ &al @l
$-ffaer w8 A yumeh & e & 05 9 1 ol B T TNGR TR e

) WM o Wiow foam T/ & |
(derd 01— IRIRY fSHIF 14.08.2017)
\.

....... 2
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SR WREFl B IR TIe-UME @ Tedid—gal NG IH-diReie Td
TG & SRTG TEI-671 T 5167 Hol @a1-32.338 SeIR &3 | GeX 74l el
R SuRai aTel/ARA B R @ 87 3t §-Ffder 78 S—remdl Joelt & e
¥ v Rgh e 20412018 § TG G & H) AROTHOSNZ0 TN des
miofero, FARFT SRReeR-ot fivws Rie I g3 o R R IRR, wW-g-7 W
708 NWT FIANT, WUTEl ERT ared alell W0 769/— Wi TR & T fo BRO
wale alelerar (B0 SROTAOITE0 ToF dee Wofero, ¥ARAT SrRdeR—4l fovs RiE
W) & T § REIE 25012019 B W ARE-TF (T foR w, fowe S
A-T7 YNG (R0 FROTAOME0 T Joe iofero, HARIT SRRaeR-41 favs e
W) ERT -1 ¥ Sfeaiad Tl & STER G Ao @i fFAId: 14032019 B
WM TR W AT G gy T WY Qe T (RO ST ged oeTe
(SEIAA) ERT TR 3R T3 (EC) femid 09.01.2020 FT U1t IR drdierd ¥
T fopar T, T SRR A0 AIROTHONE0 T des Wiofclo, HANGT SrRaev—4A
foves Rig N 3 o TaoR Rig TR, Td—E-7 TH 708 3RW Frai, AU B 0
¥ 05 a (ReTi: 16.01.2020 ¥ 15012025 ) B AR B Wi/ fwfea febar
R Sov0 vrERW (IReR) Frmmel, 2021 & fram-s50 # Sfeaf miowml &
Toole fd WM @ BRY SR T A1 08.01.2024 @ A1 | R fogan |
(Ge® 02— G GO feAd 14.03.2019,
Tt 03— TR JFIRT FHI-TA fid 09.01.2020,
Hl™d 04— PO T3 fid 08.01.2024)
eI G Teel &7 B 3—WeT §E §-cm Junel & AR 9 foid: 10.01.2024
&l fasiy foar mam, Rt o ofiell HrgaRe gvewurgatd, Mol 4T R uel
st s Rig, Fo— 27/17 ool oo fER BfdF, CHCHR, IRIR NI Wi
diell W0 656 /— 9fcr TRICY < A, fORT BT Wared Seerar (RO Siofell rAgdR
goevaTgui, Wo-At A1 Rig) @ v # R 13.03.2004 BT WK SRR F
foram T, e SWIT AR-TF 8RG (0 3Tell HrIgae SeRWIged, W0l
A1 Rie) gRT A-17 § Sfoafad vl & SR W Ao Bl faid: 25.122024
Bl e TR W AT BRI §Y XoY TR QAR I R TR e .
(SEIAA) ERT TATRUR SFfT (EC) faAid 11.07.204 @I WIS fdwam TROT o S0%0
g R 9IS § fiAiE 12.11.2024 BT W0SH03M0 TG R G H W fbar
T, % SR ST R0 foTell $ragae guexurguid, Wil 4RT R ool
8 o Rig, Fo—27 /17 Tosho e fER Piei, THed, IRRT & W 4 05 79
(ReeTiep: 04.11.2024 ¥ 03.11.2020 TF) 1 A B wligpa / Awfeer febar |
(dera 05— fagr famiav 10.01.2024,

\p/, B 3.....




Herd 06— SMIY-TA faeId 13.03.2024,

WS 07— G TSl feAid 26.12.2024,

TorT® 08— TTARUIY ST FHIO-OA fodid 11.07.2024)

eIk A0 Aot HIEIR UCRMISUSl GNT UG WRIA-UA foAid 20042004 B

o0 ¥ Pl T w0234/ @l /2024 foAIE 04012005 B WM W e,

TRITRY /e WG, SEAC, TIaRvl egierd, TTRY e, Tl R, aae o 0
U forar T, forert Sfeifad © -

o GfREE fRie 18012021 3 F A Feld wuieelw gemRd
TRR-516/parya/SEAC/5031-4705/2018 foeTid 09.01.2020 @ fofYy W & ey o
WA WGR ERT e S IR, H0 AfTell FgaRT SUCRHTSuIY, HIRgeR—4THell
Rz well A s Rig, Fari—24/17 woeho s R @1, Thed, Sa—acy,
TR & U8 § GUG-Ig @ Tedie-gal e JH-UiReTe i@ el @
SIRTS TEH-871 d 5187, WPY-32338 20 & W W AW & T Yo W AT
Bl i e, & qe § T SUe R B B e |

(cierd 09— BT UF faAid 04.01.2025)
T T RAE 04012025 B B § U, WiRY FeAer™, S0 TGS B 0
%0890 fRAIH 06012025 B HeAW W T TG BN T ARG WHR gNI ffal
IR fRAIE 18012021 & B9 § QIR SFTORT GA-516/paryalSEACIS031-
4705/2018 TRAIF 00.01.2020 B e fefie 08.01.2026 TF 1Y AT SEIAA RT Fial
iR AR -0 AP 27.002025 @ AR JRHIG AR SORT
THIOT I JereT foHid 08.01.2026 TF & |

(e 10— T fadid 06.01.2025)
S & afiRed Tei 98 W d@TT SR € 5 W @ ueer &4 & qe § A0
I gRa SRieRY e, T8 foeel # foaRe sfoto wo-48/2025 A BAR
I ART TER G 9§ A0 <Aed gRT IE 30012025 B R Sy Wk
o T
"5, Having regard to the seriousness of the allegation made in the OA, we also constitute a
Joint Committee comprising RO, MoEF&CC, Lucknow, representative of the Member
Secretary, CPCB, Member Secretary, UPPCB and District Magistrate, Sonebhadra. The
District Magistrate, Sonebhadra, will act as the nodal agency in the Joint Committee. The
Joint Committee will visit the site, ascertain the extent of illegal mining that has been done
and also ascertain the correctness of the allegation concerning the midstream mining, which
is reflected in the photographs enclosed with the OA and the status of requisite
environmental clearances with the Respondent No. 11 and will also ascertain as to how
after expiry of EC the Form EMM11 were issued after 08.01.2025. The Joint Committee wil
submit the report before the Tribunal within eight weeks.”

\[/ — 4.
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0 e §RT WIRG ST Y. B A # A0 e g1 o wgw Wt
ERT TETa &7 1 e SR 15.04.2025 BT SR G wird AT foTip 25.04.2025
P 0 R ﬂﬂ'ﬂﬁf https://www.greentribunal.gov.in W feqTe 28.04.2025 B
FUeire 6T T, W W0 AR & GONTEe W aAA ¥ YRRl 8, @ 7% Ho-04

firg Wo-3.15 ¥ o & & “3.15. During visit, the Joint Committee observed that no

mining activity is going on lease area. However, as per the available record, the mining has
been stopped since 18 Feb 2025. The lease was operated from 1 Jan, 2025 to 18 Feb,

2025, without valid CTO.”
(G 11— Toa Wgad Wil o A s 95.04.2025)
o e gRT oq AR ERT WG S foId 25.04.2025 7 Sfoeiad Swi
g W0 3ol FHGERIT TRV §RI [l 01012025 ¥ 18022025 T o
Hododo @ B WH A T A N el FULHEN FORNS & 96
FRAFER PrEad iR S 8 FRiad T3 w2085 /il /2026 foTi 27.01.2026
T &R SRR, SO%0 WS R S, A Bl A UG @} e far T
GG O LA O 1 2 O 2 O - A e
WEI1-2053 /(e /2026 ol 27.012026 GRT &R SRR, Soso FeYT fAw
a1, WE B v IR o, R A A s, Sowo geEe AT
qis, g §RT 3T T3 GEI-GO082/0.A. No. 48/2025/2026 felid 03.02.2026 R
T SR T f—"Hefia ST Bl YT $RRTE SRIge S JiiReT 00
b 0 foid 27002025 (ST Sovil0) g1 waievi Wil i fobar &1 @
TR TAG-Ta 34003 /2 /aR-593 /25 faTich 29.10.2025 (Brmgfer ¥ier)
ERT 9fad i & b w0 Seaed e fifdd sl den-r97-760/ 2023
SR T Al et e fafics T o # wiRa fola e 04082025 @
ad ¥ waieRi eyt SRRING (6 S W Rigr v gt/ wafie <
& e ¥ g foRE oM & SR € waieely gyl siRita @t o wadt
%Iﬂﬂg{ﬂqﬂh@ﬂuﬂﬁr{ﬁaﬁﬁﬁaﬁﬂaﬁmﬁ@aﬁwﬁwﬁﬁmm
e grT |
T A JAICH, TGS D HeH HeI—251515/UPPCB/Sonbhadra
(UPPCBRO)/CTO! both/ SONBHADRA/2025 &A1d 15.10.2025 §RT HeAld (Wel T4 arg)
fofer v wra, forerad) e e foeid 08.01.2026 T oft | T H e gravHT
e IR RiRET S0M0 & T oIS 20.01.2026 R TTeRel Whiepler fAfer fopam
T} T A TN, TGS @ WeW Wed-260696/UPPCB/ Sonebhadra/2026
femi 02022006 T WEAf (St U9 ary) el foman T, el que el foie
31122029 "
(dier i@ 12— T3 fSid 27.01.2026,
Wer® 13— SON0 YSHW faavT 1S, WIHw @ U fQAid 03.022026)

. .
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0. YT @ Ueel 87  wR § fod 15102025 P 050 T RO A g
Do Frfa B T, Ree F i 08012026 T off, e WA
TCCHRE W0 Sl BrAgTEN SUCRISUN G foid 15102025 ¥ 08012026 T
SYER a1/ B G % URaE (o | 99 ¥ WE ¥ 5 e @
T & foid 11412025 B vger AT 96 g1 v Wociostio a o |

(Ger@ 14— HocioaNo fTid 15.10.2025)

10, UETE G Yol &7 & W ffg wiwe e mee g dodiodo 9t
%)amiﬁwosmozsamsﬁzﬁwﬁom?ﬁmﬁmmsﬁaa%
S0TH0TH—11 UIee B o TR ¥aeval F-Ua @ Hodhosto I FRA @ foTi
T6 9 [T AT T YETIG G TSl 89 ¥ SEIAA BRI faid 20012026
iRy Wed WO-uA (id fRa T, RNe SR UCeRE R o
02022026 B Wodiodo U fRar w, fwel dua RAIE 0202206 ¥ fRAS
31.12.2029 TP & |

1. fmfr da upmines.upsdc.gov.in G FAR PTG Ul g7 ° foTw
09.01.2026 ¥ fATd 01022026 T Plg ¥ YRGS YU el el G|

(dier~ 15— Uicd @ BhiaIc)

doe—  geuR|
TN,
(ﬂff&;ﬁ/ﬁ%’)
ERIEET
g |
TG 7 e Swied |
wRfaf- G, e @ e N, Somo TR, deTe @ e | aees
PrarE! =g e | .
\ - el
V. R,

I |
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e

Gere — |
T~ 875/ 86—2017-5HFR) polF

ﬂ‘q—cﬁ Tt

o ga RiE,

AR & A,

IR TG W,
a1 9,

e RrefraTd,
I TR |
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Envir Om
Vineet Khand-1, Gomti Nagar, Lucksion . 226 010
Phoie : 91-522.2300 541, Fax:91-5n. 10050
E-mail ; doeuplko@yahoo,.com
chsil.e:imw.uiamp.in
To,
Shri Virendra Singh Jadon,
M/s RSl Stone World Pvt: itd,
E-7 M-708, Arera Colony,
Bhopal-462016,
Ref. Nn.......h.g:f.,“é.....M,IP;ry_é[SEACf5031441qSI2611; Date: 9 January, 2020

Sub: Environmental Clearance for Proposed Sand/Morrum Mine of Gata No.-871 and 581Gs Near Villaze b
:oram', Tehsit-Dudhi, District-Sonbhadra, U.P., [Leased Area:32.338 Hal, M/S R.S.\. Stone World Pvt. L¢d.
ear Sir, ’ S
Please refer to your application/letters 11:03-2019, 29-03-2019, 05-04-2019, 25-09-2019 26092019 g 2111
2919 addressed to the ‘Chairman/Secretary, State Level Environment fmﬁact i\ssessmeht ﬁuthoﬁty (SEIAA] and Diroctor,
Directorate of Environment Govt. of UP.on the subject 2s.above. The State Level Expert Appraisal Committes mmrdgfgé
the matter jn its meetings. held on dated 09-10-2019 and SEIRA in its meeting datad 13/11/2019 10/22/2019 &
02/01/2020.. . ‘ ’
~ The proposed project is under Red/Otange category ‘of industrial Sectors and evists in the Criticalfy Poliuted
industrial Areas (CPAs) as notified'by MOEF&CC, Govt:of India. The present projett fs categorized under 81 catego;f
3ccording to the provisions of E1A notification 14 September; 2006 (As amended thereof), :
» A presentation was made by the project proponant along-with their consultant M/s Greendindia Consulting
:hm:m Limited. The proponent, through the dac_u,meq__ts submitted and the presentation made, informed the committee
-
1. The environmental clearance is sought for Sand/Morrum Mirie of Gata No.-871 and 581Ga Neac Village Pipacdih
and Koragi, Tehsit-Dudhi, District-Sonbhadra, U.P., {Leased Area: 32.338 Ha), M/S R.5.1. Stone World Pyt Ltg.
2. The terms of reference in the matter were kssued by SElM.U-ﬁ vide letter dated 27/05/2015.
3. Public hearing was organized.on 09/08/2019. EIA report submitted by the project praponent on 03/11/2619.
4. salient features of the project as submitted by the project proponant:

1. On-ine proposal No. SIAJUP/MIN/42156/2019 : 3
2. File No. ailotted by SEIAA, UP 5031/4705
3. Mame of Proponent ) , Virendra Singh Jadon {Authorized Signatory]
4. Full’ correspondence address of proponent and | M/sR.S.IStone World Put. Ltd. 7
mabile no. E-7 M 708, Arera colony, Bhopal- 452016
5. Name of Project ' Pipardih & Koragi [Area 32.338 ha sand/moccum ming} on
- Kanhar river _ .
Project focation {Flot/Khasra/Gata No.) Village .- Pipardih & Kocagi, Tehsil — Dudhi, District —
Sonbhadra, State- Uttar Pradesh.
7. Name of River Kanhar River
8. MName of Village Pipardih & Koragi
5. Tehsil Dudhi_ j
30. District Sonbhadra i
13, Name of IMinor Mineral Sand/Morrum ' '
12. Sanctioned Lease Area (in Ha.) 32.338 Hectares : . ]
13. Mineabie Area (in Ha.) 19.021 Ha.
14. Zerolevel mRL D 192 m R R, e e = = i)
15. Max. & Min mirl within lease area 198 mRL-196 mRL. I —_—
16. Pillar Coordinates (Verified by DIMO) Point | Latitude _ tongitude
: - L AT a4088°N C SFIFIBEIE
A o T ata0arN 8I1E15ATE
247 1435.62°N BFIEIBSVE
44099°N | STISIEIE
CT U4 14ae.66°N | 83°16°12.08%
vy [ EIenarE
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Ecforp : o,
\'wammmw\umummxw.
G W 194771 83 162245°E- |
iH 24'14'21 93"N B3°16'25.74°E
1 24"14'9,51"N 83"16'22.03°E
; Block rio -1
H 24714'21.93°N 83"16'25.74°E
i 24*14'9.51°N 83°16'22.03"E
J 24714'10.68"H 83"16'15.96"E _
K 24°14'16.39"N 83°16'16.42°E
L 24°14'24.40°N 83°16'20.43"E
i m | 24714'35.72°H 83716'17.86"E
N 24°14'43.19°N 83°16'20.30"€
. jo 24°14'42.33°N 83°16'23.67°E
Block no -2
N 24"18'44.76°N 83"16'19.59"E
o 24°14'3433°N 83°16'23.38"E |
G 24714'47.70°N 83°16'22.44"E . |
E. 24714'54.24°N 83716'13.80" |
3 & : |
£ . 24714'39.97°N $3'16'12.80°E
TE 24"14'46.68"N - 83°1612.08"E.
D “24"14'40.98"N 83716'16.08°E
“'Water Subrierged Afea
1a 24713'10.98"N  B3"16'13.53°F
B . 2414°2047°N 837161543 1
3¢ "24°14°35.62°N . “8371616.52°F 1
ST 25°14'4D.99"N £3°6'1611"E i
JE 24°1446.66"N “83°16"12.087E 2
F D4°13'54.27"N 83"1513.82"E
e T 28°IV47.71IN 83°16'22.45°E
o . .24"144233"N 3¥'1623.67°F
vl 24714'33.33°N B3'15'23.38"E
"N TSI, 83°16'20.30° |
Y] 24°14'35.72°N 83°16'17.86°E
: ) 24°14'24.40°N 83°16'20.43°F
: K 24"14'16.39°N 82"16'16.42°E |
i 1. 24°14°10.68°N 83°16'15.96"€
| - - 30m
3-;?— Tota! Geciogical Reserves ilégso:sm " per year [As per LOI)
; £ 1ot v fineable Reserves iz LOI 17 58.104!11
: 19 “”’3‘ p{oposed Production . 2,58, 704 m3 fYear —‘
50, Proposed Production/year . e i —
71, Sancuioned Period of Mine lease <535 mibay
32. Production of mine/day Dpencast Semi-mechanized nﬂniﬂs .
23. tethod of Mining 250 days/ Year e
24, No. ofwormdm 12 Hours
25, Wiorking hours/d2y %0
26. No. Ol workers — 1115 __ i e e
37, No. Of vebicles movement/day Govi.land____
22. Type of Land "*‘“W I —— ——
35, Uhimate Depth of Miniog —F%0m
30. Nearest metalled road fromsite . ] Wag”g‘ REQUIREMENT (KLD}
31. Viater Requirement Drinlung 0.80 -
5.422!3&5!0!10' dust L0 o -
-~ Plantation 13.93
et h meﬂ . —
BT AR 15.93
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Ec for Proposed Sand/Morrumi Mine of Gata No.-871 anid $81Ga Near Villss
. Dlslnct-Sonhhhdrd U.P.; [Leased Arear32.338 Ha),

& Pigardih and Koragi, Teheil-Dudhi
M/S RS.1L Stonie Warld pyt. Lid,

) 32. Name of QQ Accredited Consutlant u.nth QCI L Grée;,dndag Consulting P
_ g vt L!d "MABET, EfAf1619/RA0D!
33. and period of validity. | valid tin 27]10[20'19 f ; g -
1 34. Any litigation pem‘.ﬁng against the project orlandin N'o.' '
any court . ’ ) /
35. Details of 500 m clq;ter Map & cerﬁﬁcate Vetifed bv zaﬁofkham;]?.om
Mining Officer “Dated - 05™ February, 2019
36. Details uf Lease Aredin apprwed DSR. .. . 132338Hectares
; N T o 1 Ho 6 and 3¢ per 5uddh1 Patra dated 15.03.2019, Letter
P 0. OaﬂlKhaniji 2019 |
| 37._tength'and breadth of Haut ﬂn:_sd K o, s AT Lengthi 250 m, Width'6,0m '
5. The mining would be festd ted to unsaturated zofe nn[y above the phreahc water taﬁle anr.l wﬂi Aot intarsecs
thegroundwat “table; ] Y

ntf}{SEIM] in its Meeﬂng ﬁe!d 10[1112019 &
i .mtahﬂﬂ fmm tTfe MﬂEFﬁCt. Golw% of
: :!anﬁcatxon tres been

t.the Envtgnmenta[ (}earance to- the mla pmje:t for cn!fechon of
2.53,';' ,m, zs propased from mi ngiease rea 32 338 ha su'b]ect to eﬁecmre lmplementat:on of the folic'mng Gererat
Conditions and specific, condihons b ; _ . &
General Conditions:: -~ | . " : ' =
p =

Tms env}ronmeml dearam:e is: su!:uect to allatment of mirung Iease in:favour of pco}ect pmpcment by District
Adm;mstrauonlmmng D-e' rtment. :

2. Forest dearanceshall be taken bythe pmponent as| nec@sarv under law. : :

3. Any chanze inmining area, ‘khasra; numbers, entaﬂmg capacnty addition with change in pmce:.s‘am oc - miting
technology,- modemizatmn and sl:cpe nfnwmking shall agam require prior Environmental Cieafance as per the

oyisions o EIA Haﬂﬁcatwn. 2006 {as amended). o ==

a. E’:ecise nflzifn,g -atea will be jolnu: demarcated at site by pro;ect pru;:o;\eht -and ofﬁaa!s—of Mmmgmeuenue
department prior to startmg of mining operations. Stich sité plan, duly verified by competent autharity along-with
copy‘af the fnvironmental Clearauce letter will be dxsplayed ona huardmg[baard at the site.-A copy of site plap
will also B submitted to SEIAA within a period of 02 months. . -

5.  Mining and loading shall be done only within day hours time, e

6. No mlntng:shall be carried out in the safety zone of any bedge and/or embankmant. o ) :

7. 4t shall be gnsured that standards refated to ambient air quality/effivent as prescribed by the Mmmg :E
Environment-& Forests are strictly complied with.. Water sprinklées and other dust coatrol majors sl'u::ul e
applied 1o tak;-care of dust generated during mining operation. sprinkling of water on haul roads to contral

- il be gnsured by the pr ¢oponent,

8, ;Iunec:ss%;y staﬁ:towpdf:rc::msp:han be obtained belore start of miniag oparations. If this conditian is violated,
the ;!earance shall be automatically degmed to have been cancelled,

g

Parking of vehicles should not be made on public places.

10. Mo tree-felling will be done in the Isased area, except Oﬂl\f with the P@""‘“‘““ of Forest Departmant
11.  Nowildiife habitat will be infringed.

haracteristics
12, Itshall be gnsuzed that excavation of minor mineral dos not disturb or change tha undedying soil cha
of the river bed /basin, where mining is carried out.

i termn
13. - tshallbe'énsured that mining pperation of Sand,IMoram will not in any way disturb the, velacity and flow pa
of tha river water significantly.

ting. A
14. it shall be ensured that there is no fauna depéndant on the river bed oc artas cioseowplgg'gz f's’;‘ﬁ“:l‘tﬁ‘;fu
2 reprt o same, vetted by, the compete: ’p‘ 'aielhofﬂ'(‘ ﬂ{all be submitted to the R

) 8 and SEIAA within
15, g:::t‘aht: survey of ﬂofa and (auna shall %‘Wfd-\iﬂ hall be submitted to the RO, PCB 3
s months, IS
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Ec for Proposed Sand/Morium Mide of Gata No ‘
~«871 and i
D!slr?c!..Sonbhadra P., {Leased Area: 32.35:;13: Neac Vilage Pipardin ant

Nt s Sos b
e b b e A i
At f bt
A A P e
gt

5 d Korags, Tehsit-Dudhi,
. M/SRS.L sgg’r_ieworld Pt L4d, hs-Dudhi N

16, Hydro- geologica! slut:hr "shall be. r:arned, out b .
i ¥ 8 reputed nrganizah
;nér;nz:;; the. s.md ares \mll nbt ad rse!y aﬂect the grutmd water : nfn;_l’i'%t: :’:ml:tr s;: rf:lon:hs o0 éﬁ“%th{
, an EIM wlthm s:xmonlh . case adve:seimp mpaier?a mi %7 shﬁe ; :
A equate protection against . dust and other environme mal pollution. due to m-m:gmsghanaﬁgrtgseé:;ﬂ:: dué
at the

g Tfle ‘status of implementation of measures

habztahons (i any) closeby the lease: area are oot advefsew aff
] tv should be compieied before the start of sand

18.

generatingpmgrammes. ¥ g
19 Greer; cwe: dewetopmenrshall be carneﬂ c t fu!jowmg CPCB guldernes mciucrmg selec‘tmn uf plant speues and in

nal phaseand snbm:tted lothe SEIAA.

; !ge stip ifated - condltlons. “The pro;ect
¥ ificer by furnishing, the requisite

ed m-&duions me Dismct M’ntng Officer

‘The sttm:t Mm:n,g Off‘ cer éhou!d quarterly )
| tion” 107 the

atd {both i hard&snﬁ mp«es}tathes:!M
{ Cnntml ﬁzard bv lst June and: Ist

A copy o‘f the: dearance let
-Cﬂrporauonand‘_ rban'l_.:_

27 Waste water; f;om 1emp’ pperh.' co!lected & mmed before dus:hamag into water

boﬁiesmetmated efﬂuentshauld confozm thestanda ds prescribf:dh'f MoEF/CPCB.

' : CB.
28. taken for- eontrol ¢ of: noise. levefto tha limits prescnbedhg c.h
e Measﬂres shaiibe sted- Lo prntect lhe nearbv settlements. feom-the. impacts-of mining activities.

5. 121 Measures shall ‘Be adop -
# fﬁp:;lenanp::‘l: Village ¢ roadi through' wﬁr.h l(anspartatmn of minor minaarals istobe undectaken, shall be carried
out by the pfoject propqaent tegularlv ‘at his QWi escpenses. 3 e, peoscion ST UM
n and managemen of silt shalt be undertake
= Mea“meffm pmwnmu & conUOl o e erosia texhle rnattini: or nther sultabie materiah

hgeo
against ef osion, if any, shall be cairied-out) with g total income whichever is highet is 10
sibility a'sum of 5% af thetotat project castor 19 d
gl nrci v o e e iy o ER R 0 o
based on need of focal habitant: Income. generating measures W ogramma can nclude activities

If be ideatifiad. The pr
,zf;m consia;eﬂf;wuh the 1raditmnal skl of the peopie sha b:i?mbuﬂonof o eless Chulaetc
S as developmen

o farm, frult bearing orchards, free el o
tails of €ivic amenilies 5 1€
' st three villages shall be gaplared and detalls s Sk
o ;t;ss:;:::i;:zra:;pfma;ew be. provided at the project propanant’s expenses shall be submittes
o te of Issuance of Envirgnnient Clearane. JU— ccount and hould a0t
a0 Measures should be ep e cment -

momhs from the da
| protect)
3 e foids samarked (o env:;onvr:::\ i:!s;: expenditurg should be reported 10 the Ministy of

for other purpe
b:r::f::g ifis Reglonal Offic fice located 3t Ludmow&SEIFtA. !;:d A3 ?:;ﬁﬁ:ndauom made and ageeed dme,.ft;:bgf
pect 10 ;uggesuonimrpmvemm 3 Regional OFficer of uppCe and SEIAAW

* flfag:l;g“;:glri d‘;t:::nmed to the District mines § Officer, CONCEM
un
35. :Enr::“:rt:mental dearmce is subject. t; Obla*ﬂl"& dﬂ" ance N e .
competent authority, nfappbcable to zd : ;:'f o: nestin& of any tyrtle in'the 3 ea. aasef!::a e e St wildifs
36: The proponent shall ohserve 8V gvery 15 el laguaﬂﬁ measures shall be taken in Sr:a G nestng iy ""f;
it o ooy, opeecvatl ML 5 aﬂ bé e ﬁaf;a‘im""‘“ the Wmmm«sa for-taking required safegwd
Depamnent. For % ations of m,h,w;,,esﬂ.,g g

lh f {a] h 14 “IB h
m a uf ' e ale i ‘llo tha

J the
der the wildiife (szecljon] Act, 1972 fram
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& 37. .The pmject proponent shall undertqke adequate safegunrd méasures durfng e:rtracuon of r‘;vﬁt Bed miaterial and
S i jhﬂy the hydro aecloah’ai regime of tha sunmmdmg area shall hot be Sffgcted,
38, ball obtaln necesiary prior permi;sion of the competant’ Auiharﬂi‘es fot wimdraml of
requls'{te quanmy nf water (surface water and grubndwaterj. requ:red for the p'o}ech
39. Appmpdate mitigative medsures 5haﬂ be taken ta prevent pollution of the river jo. cemuhabon with e State
Ponu\!on Control Bomi. It shatl he enwred that there is no iehkﬁg'é of aﬂ ami grease n the. river ﬁ-om ‘the vg‘r'ndes
u-scd formn;pomhon, hy el
40, Vehicular nm&tlom shall be tept under comrol and regu!ariy mon?:ored The vefﬂ‘ds :atry?ng ﬁ'u! shingeal shall
not be overloaded. | :
41 Provision shall | be made for the housing o_i' mnstmctwn fabour withm the srte wrfh aﬂ uecessarf infrastrictre and
iaciﬁ‘ties’ :ut'h fiiel I‘nr cookmg, mokile toilets; mabli . STP safn.- drinking vmer, me:rcal' hea&h (ar:, crecheset:,
{Mo& mm.lla bated ] 2003 é ation:
42,
A3,
44 The e:mmnmentzl statement for each. ﬁnanclalie
e e . By-the project p

48,

_.J..-'....‘ .‘.

a m{ne leqse area s{hauld b&mﬁ -which
reptile mSectEicesmke. _at

Feﬁodra! and Anrmal mad‘cél che:knp nf wnrkm as per M::-leé A;t a'nd !he-( shod!d be :mm'ad t.nder ESt as per

ride.

i

z

S._

6 .
7-
.
9.

The Prcjea Pmpan:nt shal a_ de vdth an‘f arders whmh rnay bt: passed in any wrﬂ: peuliﬁn by lhe Han'hle
Lourtls).

Sifice the propased pro;ect is under Red/Oranse :ategow of Jndu:tqal secmr and !al!s. In Critically Polivted
#reas {CPML Se'vere!y Po*hliﬁi P-reas {SPAs) 1 !he p{o\ﬂﬂnn of, lhe mechanism farqu regacding compliance ol
pion'ble NGT prder in’OA 103872018 dated 13-08-2019 by MoEF& CC,:Goyt. Of India vide letter dated 33-10-
2049 shall be followed in letterand spirit, _

A the additional condition for grant of Consent to Eshbiish lCT El[(:nn.gem to osserate {CTO} refated ta Poilution
mmgatipn mMeasures as pfe;ufbed in the efﬁge mamonndum of MDEF&CCA Gol dated 31.10.2019 and as
#&éﬂwd!# by UP f‘o}!uﬂpn Cont!ol Board in the consent orders shall be folfowed by Project Proponent.
Qirect?msfsuue;ﬂms ;m:n during public hearing and commitmem made by tha project proponant should ba
Srictly complied.

The project pmpom:m @h&'@l sbtaln the lorest ;lcarance and pesmission of Centeal and State Government ag per
Jaw um!srthe pmyisions of Farest {conservation] Act, 1980 befare the start of work.

Envirpnment management u;ordms tp gnvironmental status and impact of the project,

Selection of. Pants for geeen bell s shoutd be on the basis of petiution removat index.

Ho mining activity should be carried out in-stream thannel as per SSMMS, 2016.

?iﬂsa motorable haul £93d o be maintained by the project proponent,

10- A separate Environmenial Management Cell with suitable qualified personael shall be set-up under the ¢ontrol
- ‘of a Senior Executive, whe will rgport directiy to the Head of the Organization,

il- Permlsslpn lrom the cnmpm.enl authority regarding evacuation route shouid be taken.

12- Project proponent shoyld enjure sundval of iree sapings. Morality should be teplaced from time 1o Ume.

13- Site it photographs should be submitted with date; time and point-coordinate within 15 days. "

14+ One month mbfskbrmg report of the aréa for air quality, water quality, Noise level. Basides figra & fauna shou

-wh:mns days for a record.
' Paga5of 8
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15- Prhuimn far cﬂmder to work
16- The capacity of tmc&sftramf'lor load‘mg purpo
nogms and standarﬁ fixed by the Gc'.mmment -

1gs so l;_e planted on Bétk: §idés of the road.,
and in eansuuatm -.éi-.h !acal ‘Drdsional Forest

20- Thcpro}ect propane na:
atcretf,_ ited eor;suhant,' W thia Dist

ln ‘case ‘the rep!enishmen:k lower tan

the approved rate o production. then the min

acaxdingiy kﬂuhérep!emshmentisopm" leted. i, e o PR OF
. 33- The ;ect propanmt shalt ensyre that if1 he project are: s within l!j\-e eco—sgnsaaee zo0e of Nauanai paskf

qu;tw;y prior permission of statuary. cdr'ﬁmi';tee of. Hationatboazd for mld t’rfe. uuder the pmismuf\\i!dﬁfe
At/ 1973 shall be ohmned before commencqment of work.

32- ifjn !ur.ure th;s ledse args becomes partol ciustgr gf equal wer more uun 25.pa thcn ad:isuuna& coaditions:

based onthe E ;luil be imposed ‘The jease b
amount toyioiabon of EC, mndiﬁons i the r.eruﬁcate related ¢ to cluster prov
fosind fajse s ot m;orreqx then punitiye actions as per law s.ha!l be Tzumted again

cetificate,.
33- The’ Enuﬁronn;eml clearpnce will bc:unterml nus wah the minlm; ieasq wnd. - 5
3«5- Project fall:m; with in 10 KM arga of Wild Life S;an;tggwis to.obtain @ glearance from Nationai Board wild tife

{WBWL}. even if ;huco-sansithre 200e Is not earmarked, -
35- Tp avoid pondnns effect pod. adyerse ‘enyironmental ! conditions fo: sand aning in ares, propresshe mining
should be done as per ms:atnablg sand minlng rpzn;gemem guidelines 2 2016. B
36- Geo ;oore!mates .shoyld” he v’ﬂlh&d by Director, DGMfuisu‘ict Ma&‘isuang[ﬂegiana! Mining Officar/NHA and
should be submitted to SEIAA/SEAC, Secretariat 35 ‘earliest.
mitting that thed distance

37- I case it has been found that the E: c*"h“‘“ﬂ‘ by providing Incorrect informatiod, il
d area is less than 25ha, but factually the distance i

between the two adjoining mines is greater than S00mt. anc .
!es; than s00 mt and :ha mfaw 1; r.ed in clugter of ared equil or more | than 2303, the EC sued wﬂ! stan

' tevoked :

38- The praject] ptoponent shall in 2 yurs mn.ducl dataileé rgplenlshment study duly aumemkamd bya O.CI-NABET
a:c.'edited con;u!tzm, and the District Mines ou"x:er which shall form the basis fo¢ midtaom rendew of conditians
of tnvironmeﬁtai ‘Clearance.

39- The mining work wllt be opm—cas; 1nd ma nual{sm\i mech:mm.d lwbject to order
couvrts (51). Hcaw ‘machlne$ $uch as. excavatar, ;coo;m egq shouid not be empluged for’
ddlﬁng}bluung should be ;rwolved atany smga ‘

nlder shall mndatprﬂffol‘ow cluster conditions atherwise it will
ided by the competent authority is
st the autharity issuing t the cluster

of Hoe ‘ble NGT/Hon'B
mining purpote- M

pageBof 8



563

\k‘-q-tu‘\‘f““—(iwp‘a»ﬁl"-ﬁ}‘\]}. a A R R A e e A St

-40- Rt sha!l be: et gm:d that lhcre shall be r‘m minm; o! any mfe M!hin 03 ot 10% of the vildth which-everfs less,
he_ _ef od hoth th?e htmks bfprtcrse ared to con!rol and s;void ernﬁon of rn.-er bank. Tha mining is conﬁned
saﬁdfmﬁm from the riverbank only.
41— The. pm}ea pmponent shall u
and ensure: that due to  this actiwty the hvdm-zea!b ical re;

42- Thn project ptnponent ‘shall idhel‘e to mirin Jli ::on[omr‘it
es rescnbed I' 't sh :

3 ndertake adequaié safeguar'd_':t}n_eswfes‘dv, 'ractm df fiver bank mafer‘ia!

of the sur rnund*ng area shall not be affected.
sk ssbma ' gqior the miirie lease conditions and
rine I'ease l,e t&e d':s{am:z from tﬁe

R L adnt '-‘»'-‘"_'_\;-P;"‘""f bty : R 2 Pl T md - RN wdpm mml“mgm |
fing station: : : 3y’ e}lasmthehuﬁer:m:
1d ‘be decided. ‘pased on the
e @ AR AXEE e S Y ﬁte?o]lunmcmwt

3 T ,-._.,,- A48 dt el G oy Totat cos ‘_"!t_;be s!'aredfwofﬁad-

en t'ru
1 i hyat
g 2 103 _h;;or_t an of Gmm sabha,[Panc
é's:is‘shliﬁﬁfﬂ not 'hé 'dl':st':ucied at anv lime by the acm‘nusprqposad under

“in thE dnstm us_;ng ;emoie sensms techmque shqufidb:ﬁm
»ring the | ghapge of m&r caugse by Dicectorate of quan:gTD 1, opic s
P *h study to be mamtamed ;mi Teport be submitted fo Reg!

s tetym‘ ‘to
53 G;een are; t: : |
54- Hawrzlfwstmnarypamu ed b .
 theproject .. St
- 55- Digi l.al pfpcesnng pfth “gntice. 1 as

ezulad'? pnce three years’
Govt: nfUmrPndes:b PP(;S e
] ed ‘panchayat /

Op | be markcd lo q,on:em
75&.&;?‘:;:?)’ de” has b’%e:ﬁ:c’iived while processins the propasal The
Bsite of !M compan

57- :t‘;t: Pﬂiiuvon ‘Control liailfd shall digplay 3 Fu{-,-n[ g{j
Cents Collector’s ¢ office/T ehsiigar's Office 1ot oy uqloewspapm -

| lettae: ioromuna'
58~ The p:g}ed autharnlsrs sh;ll ipdverﬁseht lea:t; rh:ud within 7 ays of the jssue of the, ;ﬁaﬂ;&i‘: e e i

P d; copy ofthe qlearan(é: le Fihe
T s eon st st S o :“c““"““"
i '-‘ T At F it 7 . T Pc ‘
| theState P rwarded 10 the Regiona! Office of the Ministey loedt ::d“; ';““‘“’"" & e stipulate any
gmﬁh‘;ﬂf? 3 "or any pIher €0 mpetent womv“rggv aites/on
59- The ¥ envimnment prote
ndition in the in}ﬂm O fose/fabricated da1a and nnur; :.:: th;:gl:n £
80- r:.pnceaﬁrg fic“!!‘ data resull in wﬁhdraﬁ‘*i of this clearance rmed’ wimm .
learance ;hall lie with the Natonal Graen T{;:M:‘;:‘ l::; Aﬁh
C- £ ent Appe
1 of the Natio [»;m.{:onm
esaibtd pnde ¢ Section 11 2 ; 5
w m w’tu froma;::abiﬂ pst bﬁ Couect’gﬂmﬂ !QU“’@ ‘Qf ;pﬂﬂﬂ ing- Pige 1 a
62- Waste Wall i

tian /
50‘31 NGO, if any, from wihom suggss
;lgamm:rg latter shall also b put o the
st
the clearance tetter at the Regional office, pisteict IndustFy
rculated, oneaf which shaitbein

he above conditiens

‘-.

et



564

63- Dunng theschco! vpemng and closi"" :
- B4 Awidth a\‘ nbt ]ess th:m 50 mcler
’ d lh

_;n,xles made theteafmr

SIS SEEE S

e ey A et -p.x‘.‘,-»xu.‘,

changer Govt. ot lndla. mdwa paqavmn

lCentral Begion‘ !Cendﬁva\s_hm?gm
-
ki Nagar,
;' Pol!uum t;onuol snafd, TC uv, Farmaran Bh.man. \ﬁbhuu Khand Goml

. dﬂ 1. L
[ COPV,W Wch Mulef/ guard fdc

{Ashish Tiwari)
Member Secetany SEIAA

pageBol8



565

| | @

|  ~Gepid _(7

[

PIfer RenfErer, AT |
%9_62_37%/2024 (En‘l IS 343,“"'); | foregies 0&/01 /2024
| g wimard 94
STROTRI0Ro vy R0, Ao SraRaeR—N fave THE STl 2
;ﬁw% W—z‘ﬁf;go?o; 3RRT Pl W$$ gr1 9 5187
T ey mmdavdly o @RN @ IR 3 faA®

< i

25.09.2023 &Y yrefar U mmwwﬁwwwq@a’
wmﬁuﬁwmmm%mmmwmmm Gfsaﬁ_\,“'@;'
Wmﬁwﬁmwmﬂﬁﬁ%ﬁﬁﬂﬁﬁ“@mm'
o T ORIRT o A | _ &5

PRI B U Har—2130 /WS /2023 IS 31.10.2023 g %
W@rwmwﬁ%gaﬁﬂﬁmw,ﬁmﬁﬂﬁmm_mw
STl ST R RN 93 fasier 02.11.2023 WGT BR USET Hale g il
ngmmwmﬁﬁ?ﬁﬁﬁwﬁﬁmm
AT ThH H BrIferd gRT Y TR Re—2102 /ST /2023 TG 04.11.2023
BN < EFRIRT ST R W g Gl R T | USRS ST Sa SR
%Wm?r W;’PﬁT 9= f31% 18.11.2023 U X Aifew FRET bl S T QR

TR - |

gNT e 734 " § 1 yeemRe / yRasHT was, 8 @ Replenishment Study
%-g' NABET/QCI Accredited Agencies 312147 f9TT gRT Empanelled Exploration Agencics
BT B TN =AM G IfaReT Wesar FE T U5 9 wa B e
¥ © T U Enforcement and Monitoring Guidelines for Sand Mining 2020 & H1’T—5
& AR Replenishment Study BT B T, e wiewr SHue wR 9v ey
TSTerfErprr / 7Tt SIaI(@e) o srasrar 3§ wfog AT R fBar wRem, o)
AT T | YSSRINSG EIRT Replenishment Study TR ST&Y &1 Y &

PITerd & TF WAT-2368 /@AW /2023 i 01.12.2023 ENT YSCYRE
B 30 7T & =} 37 fvea 7 Sowrorwo, SoSioTso B SRR ST 5 oy
&g Afew ffea @t T, s a4 YSCHIRA HINT faids 05.12.2023 T eirfor




2

9

= o ca it
¥ et & gagit qv AAGe T
ety

gy
SR BT o v o
HATTTT ST vy |
TSRS ERT @ Tee R R 2 ST 8

%@

|
5

|

78

CRE

=TSl Y VAT RATE 31.12.2023 TF @ TR D

566

v 7 v TR @ SR B SR T 3V

S7e AT 9Y BT (1) @

e oo
am@a?wﬁﬁww_wﬁwgﬁﬂw
R [ e @il e Yo @ Wf%%‘7 T
TG a5 @ gv & wrireor &yor i [ar wﬁwﬂﬁﬁﬁﬁ
TE & @ forem aforge gor /T G &
| TeTIg I VI @) aqel! &g dviel

T fore @t emmifr fesi i am;
- 5 e (o )
ffy < (%0 H) | omm (w0 ) - THET (F0 H) _ o
TR0 9eeT 9¥ (16.01.2020 W faiies 15.01.2021). - —

- | 39788675 3,97,88,675 — o == -
01022020 1.98,94,338 1,98,94,338 = - =
01.03.2020 1.98,94,338 1,98,94,338 = -

01.042020 1.98,94,338 1,98,94,338 = - =
01.052020 1,98,94,338 1,98,94,338 - = —
01.06.2020 1,98,94,338 |- 1,98,94,338 — - =
01.102020 1,98,94,338 1,98,94,338 - - -
01.11.2020 1,98,94,338 1,98,94,338 - - . - =
01.122020 - _ 0 TROT0 B S P = =
20412020 & S § T TH :
qRaE yhefr
ART— | 17,90,49,041 17,90,49,041 -@r_ : = =
6.01.2021 ¥ f371% 15.01.2022 -
01.01:2021 = %m E—L:ET aﬂ- (1 H;-Wﬁloﬂo T WEw e | ) R0 T0SN0T0 B e o |
20.11.2020 % HAUE A W vd | ] 20052022 3 shprem o gy
01.02.2021 = = " sRaw wRrf &= R5va & Wavair Rieo &t
01.03.2021 - ~ - Tl = T w40/ a@f s
01.04.2021 — - - igrzz me;‘}% ;
01.052021 - — - — 2022 115 01.062022 7Ry
01102021 = e : | = ¥ -l
01.11.2021 - - : o
01.12.2021 ~ - [
TS A (16012022 et 15012023
01.01.2022 - - zmﬁg o i w,x
01.022022 - - e S e
01.032022 - = T —
01.04.2022 = - I
01.05.2022 - T e S o
01.06.2022 240,72,149 m'—‘*“:\—:—-—?—-—_-————_________
01102022 | 24072 129 2.40,72.179 h“"‘:“\——-“—-—:————_‘——————"'________
01.11.2022 24072149 | 3 4072 14 '_'_"‘"—_‘——‘_._"-—-—-1—.___-—-————_:____;
01.12.2022 24072145 | 34072128 ‘\T‘\———--—:——-_—————:____‘
= 96285502 8,62,80 592 % : ——
01012023 T MM“) -
01.02.2023 \E -
01.03.2023 \“\______'_-____
01.04.2023 \f\'h___;____
01.05.2023 e =
01.06.2023 13137326 [ o5 15,57,277.00
————— 26479363 [T 214 27,94,480.00



567

3 .00
8::::’-:3:: 2,64,79.363 = 2:2:,’;3:223 g: ::gg:gg;.oo
01.12..2023 2'23‘53’222 = 2,64, ;2 ::: = 51,54.::;-33
: — 23:47:93:531 14,57,38,854 11: 3254773 _;_;%‘} %':__
?«‘ﬂ?n R [ emafer (wo 9) (gﬂ,) P ,}0 e | (0 )
o oI geel a9 (16.01.2020 W T;;? '202::);45 53.64.426.00
78,868 | — il 9,133.00
7%;';353 :133,89,434 - 1 paaes 143{: ' ::'35 423.00
01032020 1009494 — B 1420 11,20,080.00
01.04.2020 19,89,434 = 488854 L : 5'551 00
== — 19,89,434 1340 | 10,95,551.
01.05.2020 19,89,434 T
. _ 19,89,434 1309 ,
01.06.2020 19,89,434 : e 9,70,462.00
01.10.2020 19,809,434 | — 19,89,434
= 1980434 | 1156 9,45,117.00
01.11.2020 19,89,434 3 : —
01122020 | omsene e || — - B
oftass wivafira
.+ 1,79,04,906 1,79,04,906 : 98,80,401.90
i e ueer ay (16 01.2021 ¥ faAT® 15.01.2022) '
01.01.2021 | meoiesasmim i - -
01.02.2021 R - - -
01.03.2021 - - — ~
01.04.2021 - ~ ~ _
01.05.2021 - - = T
01.06.2021 - = - -
01.10.2021 & - - -
01.11.2021 - - - -
01.12.2021 = - -
T veer oy (16 012022 ¥ f&1i® 15.01.2023)
01.01.2022 mﬁgﬁ%‘“?m — - =
01.02.2022 SRR W] — _ = =
01.03.2022 - _ 5 =
01.04.2022 — — - =
01.05.2022 — = - =
01.06.2022 24,07,215 — 24,07,215 579 5,72,785.00
itz |2l = oo
o 24-0_{_-215 24,07,215 426 4,21,428.00
— . ‘96'28-860 = 24,07,215 396 3,91,749.00
———1 | 96,28,860 18,38,057.00
- TGET a9 (16.01.2023 % 15.01.2024)
011:8;:;3;2 | :2-3:-3;: |~ | 5295873 365 7.94,381.00
i e 26.47,936 334 |  3,63,457.00 |
—= A7, - 26,47,936 306 |  3,32,987.00 |




568

4
BT T '99,253.00
01.042023 | 26,47.936 _ 26,47,936 -2'2:;5 266‘607-00
01.052023 | 26,47.936 — 26,47,936 2 2'32,8,?'3.00
01.06.2023 26479368  — 26,47,936 ) XITT
| 01.10.2023 26,47,936 — 26,47.95 61 '66,380.00
| 01.11:2023 26,47,936 = 26,47,936 - o 734,00
| 01.12.2023 26,47,936 — 26,47,936 e TR0
qN— 2,64,79,361 2,64,79,361 ‘08’238 5
B ANT— 5,40,13,123 5,40,13,123 1, gum =
wwwhwﬁwﬂwﬁo@owoﬁ S
) < FRITET STHT qpldl ﬁﬂsf Com s (ﬁo ﬁ')
sgar Ry (w0 %) (70 ) (w0 #) Rikc2ll ,
WO Yeer 9§ (16.01.2020 W faid 15.01.2021) .
16.01.2020 7\,95,774 1,95,080 6,00,694 1446 | |
01.02.2020 397,887 | 1591547 | —11,93,660 1430 :
01.03.2020 3,97,887 - . 3,07,887 1401
01.04.2020 3,07,887 — . 3,97,887 1370 =
01.05.2020 3,97,887 - ' 3,97,887 1340 =
01.06.2020 3,97,887 - 397,887 | 1309 -
01.10.2020 3,907,887 — 3,097,887 . 1187 P
01.11.2020 - 3,97,887 — 3,97,887 1156 |~
0122020 | SR e oy - = z I
oiREET wimfme) . o .
ANT— 35,80,980 | 17,86,627 17,94,356 .
- fe<ir yeer o (16.01.2021 § i 15.01.2022) -
01.01.2021 | oo St st - = - -
01.02.2021 o] = = = —
01.03.2021 = - — -
01.04.2021 - - - -
01.05.2021 = — -- —
01.06.2021 - = — -
01.10.2021 = —~ — _
01.11.2021 = — ~ _
01.12.2021 e —
e Wmm (16.01 2022 ¥ f3=1® 15.01.2023)

il 20312020 W T 3 W gy - = = =
01.02.2022 R HA = - . .
01.03.2022 - = ) - |
01.04.2022 ~ — i -
01.05.2022 ~ n . —|
01.06.2022 481,443 = 4,81,443 579) - |
01.10.2022 4,81.443 = :

' 4,81,443 457 -

01.11.2022 4.81443 ~ -
01.12.2022 461,443 2443 428 ’
e = 4,81,443 306 - ]



569

-
i -
T— 1925772 | 19,25,772 0{2 5 =]
e TeeT a¥ (16.01.2023 ¥ f&AI 15.0117.?5 T =
01.01.2023 10,59,175 - 12,22:587 353_._____——_—
01.02.2023 5,290,587 e 5.29 = 306 —
01.03.2023 5,20,587 — 29, = -
01.04.2023 5,209,587 — 5,29,687 = -
01.05.2023 5,20.607 - 5,29,587 5 _
01.06.2023 5,290,687 - 5,20,587 L _
01.10.2023 5,29,587 - 5,20,587 oz _
01.11.2023 5,20,587 - 5,290,587 _
01.12.2023 5,290,587 e 5,29,587 31
RR— 52,095,871 52,095,871
Hel AT 1,08,02,626 90,15,999

SWRITT W99 Yo § 1ped @ AS A W0 11,90,54,778, &Il 0 67,84,487,
SOTHOTH0 D WE F WO 540,413,123, ST W0 1,42,08,238, CI0WOTHO B AT H
0 90,15,999 [T G 20,30,76,625 BT AT & | . ’

G%nomﬁlﬁm(trﬁm) foremraeh, 2021 @ Fraa—61(1), (2) ¥ Ferag

Tifdeme 8— . '

(1) =R T 57 faEf ar v & & a5 ar & 75 "5 wr areft w6l

Fiv geiawmEl & R o @ @ @i, YIew a7 T GYeI &

XF I FTAREl B YT © GeRd 8 9T 97 gotaT 59w

P1 T 3 WIS GBI TSIV ) ST T T B Gl JTee

HITT R @ TEIq I5T WA B wodl 81 T8 SBR[ 60

w*mwﬁmwwwéﬂ%maﬁ

ST/ -
@) ﬁw%ﬁ)mﬁwesg-émmmwﬁww

TEI-BM94748 fSAIP 22022010 ERT Gy ﬁv‘mqa :Z‘l ?0 4'9'7%8:%_@:,3%
T0 64,50,800 / e OH%’?%O/— R R LR 08.06.2023 311;\!
. PR T ® worr w0 4:32,85,044 /— 9 gprT 2
1 W SRR (o )
2 18 % MR =gy o 11,90,54,778 |
™) 54,
D g e 1) e
% TR : 5
9 (IS99 31.12.2023 aB) | 1::3';:';;::7



570

6
90,15,999 |
h ;’fgfﬁowO e () 4,32.85.044
-. BRG] o eI . 15'?7'9.0,@%1'581‘
ST S0%0 VY Wivrer (GRaR) Fraamaa, 2021 ?%E_?;:zaﬁwrﬁ & SIRISI

ST TR S W @ qeeia—gEl R T— R
W87 x fereer Y R e
1 9 51877 Ypa1—32.338 R0 ARA & DI % 9 ety g Pl

LA H ST ST & o yeeme @ SR 5 S aifere
SFIRIRT W0 15,07,91,581 /— STAT BT GiAead PN | JCCRIRD §IRT el
SRRIRT PR W ¥ ol 7l Rl ST TR FTaT SFRITRT Y Ao 1

A B DI PIREATE DI SR | Y
| | M

fTenferer

C%»WI N
Al g el SuRIaa— ,
gfafaf—  SfeRaa @t eemef w4 sevas BriaEr 3g )|
. g Wl Yo Yd @i, S090 ST, i@ |
e, o v @fied feeme, Sovo, |fFieT Wad, TS |
A ey, Sowo | |
AT U fSreriferem, |es |
3ROTHOAZ0 W des Hiofelo, HRFT SRReer—st fikeg e
S g 4 Yook Rig o6 Udi—S 7 ©F 708, 3RRT B,

AITeT T 3rguTerel e |

SR N




571

.’V(
g

(S

E%‘W*g"

b

GaRISR I%I_Glllﬁc'm_‘il, ¢i|qq_a|
‘ wf /A /€ ﬁrﬁm\ m,_é ﬂwﬂ/)
s ' = o 2024 '_ ;
WD_G‘\%/ : _

| =P e § A o a7 071/ 20
| e e o R R o & T

ST & 1) e  weres e
W &% B VOM0 Y wWhet (TReR) Frrmaeh, 2001 ® ﬁm-zs(z)(a?) T
e~ YOTel & e ¥ g ey et

TR W o Wy 2y fea irer 8-
| &3 &1 faawor —
o] T & BT Ty Rl p—onfeies s [ g RiEE
fn = -—'~——“—'—'—‘—-——___—_—‘.————. »
ol T @ T T | &3 Latitude Longitude | 2021 % | aroperg g‘mammg (1o 12 4
’ R o o/ (o %) A1 9 @i ¥ (o1 3§ ST e
s sl R I uar L b
: T TX wftrerr)
¥o/ (wo ufy | (&0 s 7y 3
S Wo uftad) [TP-0 ot | (G §)
oIy T Wy
T B )
I W
(i 3)
Tz 3 4 5 6 7 8 9 10 11 12 13
1. | W= TR ‘g&ﬁ ‘ﬁ"l‘!@? B71 9@ 32.338 A-24“l4'10.98"N 83°16'l3.53"E 150/~ | 258704 3,58.05,500/—- 97,01,400 / —
LS 51877 B-24°1420.47"N 83°16'15,43"E
PR C-24°14'35 62°N 83°16'16.52'F
D-24°144099"N | 83016116, 15
E-24°1446.66'N | 83°16'12.08"5
F24°14'54 27N 83°16'13.82"E
G-24°1447.71"N 83°1622.45"E
H-24°1421 93N 83°16'25.74":.
: 124°14'9 51N 83°1622.03"E
- MR W A WO §RT 94 a1 & 9oy g

H@%m‘f%@ﬁq%\%osﬂﬁﬂ%
& R & 2 sy

3-  -Fifer wg &= @ P w

mﬁﬁwmwﬁaa% SR~ |
fasfa , {4 R /51 2024 | 1
=i @1 yorem , _
-1 arfe W @o | Ifeae STer ¥ g HOTHOE0MO F oy ek AN (E0THORI0) T3 amiaT
TH0Sh) W o e IP THOTHO 0% 0 aﬁﬁﬂmwaﬁiﬁﬁw—ﬁfwﬁﬁmwmiﬁ
ST AR B s Ry formiert aciemr @ ¢ v € GHREe v o
Eh i T e 649 /07 /2024 ﬁlomﬁ%ﬁ?ﬁﬁzé/ot/zozmﬁrs Q0 T T |
— DY afy
n@mé:?wﬁ s g-fagr e 2.3 A0 /2024 B \DLL0 a9 PHP—] o) T &
Lol Eﬂt—n Ml Y9 SHgy |
maﬁ%—-ﬂmaﬁ ﬁ?ﬂ‘mz?/ozf’zozﬂ?r l'_)..'it) FE 0L'AD T TF BHIH— Wﬁmiﬁﬁ&‘ﬁl
-far w8 $—remdy il

AR ] ATy 3-Mfer we $—femay LIS
ST H0 W00 & e (www.

msteecommerce,com) Y Sy & AT TR BRI,
Wﬁﬁww%ﬁﬁmmﬁmﬁmmél




572

&
A =],
BRI e, 99 |
- (@ argam)
THiE Jo\a. /WS /2024 e 12 /02 /2024
o IoTel AT SUCIHTFOIo
TaT T 24 Qosfio o1 fIER SIei), edhedyy, Rl
naRger—2l WRT Riw g o oo Ri

it 24 /17 Tosho 3 fAER FTAM, THEHTR,
deuld—uay, SIg—aRIVR |

HEISd F0—9628356780

Sodd JITE0SI0 ajay.singh1474@email.com

SARMI—UA
(Letter of Intent)

Sov0 ST Wit (aReR) Praamadh, 2021 & Fraw—23()(@) & wifdemEl &
AT R W8 - WOl @ wegw ¥ @ ueel Wigd (59 §iF §g
= PEied @ U Aea-2643 /T /HRA /$-FAQ wg gl /2024
i 10.01.2024 @ BRI Rt BIYa P=at §Y 399 Vd o€ Afdqdl & ffger we
Qe S @ T & |
o o U I UGS B TEUe-ga! R IM-NREE U§ Pl @
STRTH TET—871 9 51871 YHAT—32.338 B0 H SUTE dlfteh Aidplored HIAT 2,58,704
o Aex dkA @ ol AT gEEr goiR (THorwoiowlo) @ AIETH Ry Mg
Gosse/—(m@:ﬁwnﬁ)gﬁwﬁaﬁaﬁ?ﬁﬁaﬁrﬁqﬁs
10012024 ¥ SfecRad wdl & i <1 B _

s ad: TP ERT S T diell WAl U4 wieHe U 6N WR e vl @
i TaggT siluafd o7 ¥ S WIPR BT SR 8-

I—

1 fvaed 85 ¥ Sueie qifid SribfenT AIAT 2,568,704 T Wiex WA & o

B0 656 /— (T9¥ B: W BWA A1) AF UiT B HIeR Bl R D SAFAR TAH

7 & fordy afifep yeeT SRRIYT 60 16,97,09,824 / — (Wl HIeTE RIS AR

&g AT B9R oo ) BdR) w MO Bl 8, IKIUd Sl SN Bl 25

URIEIT SFRIRRT B0 4,24,27,456 / — (FO0 TR RIS DA AR AISH SR

AR A BwE) 7 iy @ 7S § U4 20 UiORTG eMNIfRT B0 3,39,41,965 / —

R G PRe Sarferd T YEdnierd 9R Al W ko) A uem fhwa

@ 7g A SNUP! 59 AG—TF & e @ Al §, ol Radll & s

ST Y BN | 99 B WU # O SRR (@TReH) wionfa @ A | ST

B arel FeRIfY A T g6t | S —um ol ol @ & wr et

% orex faa oeRI 39 Prafe # O oRer aifard & e afe sy

RIS OAT R # fater WEd €, T9 U gRT FRSH & g | oT° T &)

T FRIRT Y WRPR B & § Ol DY ol SR qo 3% WRRT N Sy




573

10.

@)

$|WMawmwmm%,mamﬁ

i\?éqﬁ?vﬁns‘m,og,m/— (7 et s W O A gEIR oo
%) A R I8 7 e geer eI 10 TR @ SR
%w%aeam@ ‘
M%mmmmwmawmwm
SO%0 99 Wi (WReR) Frmmaed, 2021 § P FEIGER Tw
Wzﬁrﬁaﬁamzﬁw%aﬁmmﬁmaﬁwﬁr
ST T Y B ) Prawad, aopy & P59 @ IIYER 4T NI,
PRI 2 Wi o 9 o,
SRR—ux (Letter of Intent) Firfer 81 & T e & oFaR, Fv, I Ud
@ﬁaﬁ,vouo,a@w%wawtﬂw,aﬁwmﬂ%ﬁwﬂwé
RO ST it g e s @ AT W RN B o
%%wa&nmﬁmﬁzhwawhwwm—w%gm
SIS S sifvard @ e R, 2021 & 9 e0(1) B
UTfIem=it & s w0 10,000/~ Wi & @1 &% 0 R 27 &y

SO%0 WY WW (URer) frmaed; 2oz1$ﬁm~17$mﬁuﬁ$a§w\r
m—mmwmmm—wmmmm
Ud JPT SREMVT F¥ B Wad SeRarl &I
thwqﬁﬂm—wmﬁwmﬁahﬂmmﬁa@mﬁw
WWWWWE{%WI‘ |
ﬁmra?ﬁ,zoma%ﬁﬂFSS@)a%mw'ﬁWﬁm%
mmwﬁﬁ,wmmmwwm
RIS JRas N AT [0 S S 8 g as(e) o
Waﬁmﬁﬁa@ﬂﬂﬁﬁmwﬁgom%ﬁwso(?)%wmm
JTII—uZ (Letter of Intent) FARET & |1l |

Frgmrgell, 2021 & FgA-35 D STAR & 4 9 &R 16 ameg
Seaverdl B |

S RPN wiﬁﬁwmwwﬁﬂiﬁﬁﬁawqmam
% Gl 2\30% SoxfoTaO(THT =) T Rrem whigy PISUSYY Sy
Wﬁwﬁwﬁwﬁﬂﬁm%aﬂm'ww%
W'W(W)mﬁﬁwmﬁfﬁ'ﬂm—jﬁﬂ X S gy

qaézﬁaeﬂqﬁﬁ@aa%ﬂéweﬂﬂﬁﬂma%mww



1.

12.

13.

14.

15.

16.

. ()

Rroya et @ O3 o W @ 2R W UGEER W W fors @ W
SR, S Yeer feng ¥ o A A @i T WHiET 1 g
DR TG ARS8 |
Wﬁé@%ﬁwﬁmﬁqwﬁﬂ_wwmm
ot SR TeTTET S-gEaR A e o e Yl a1
Wﬁaﬂ?ﬁm%ﬁ@mmﬁﬁﬁﬁl

qaém?ﬁﬂﬂ—ssiﬁawam?ﬁiﬁmamﬁwzﬁﬁqm%
mmaeof@ﬁﬁwmwﬁzﬁﬁﬂfﬁwmmﬁomo
o000 DR TR Sy wiRd F e /e B FEer ¥ | gecaR
I TP UNE /T TR IMROTHO amzoio R A v, fore T
quzréHﬁwaﬁﬁa%wﬁaﬁ%gqgﬁﬁmmﬁwﬁaﬁﬁ
Rpd TR S0—WUF THOTHO—11 TR 3ifq FOAR0 PIS DT STeT gy 3R
Wwﬁa&gﬁmﬁﬁeﬁqvma&%mﬁw—mmw
ﬂﬁaaﬁmmﬁwmlmwﬁoﬁﬁoﬁowaﬂq
mowoaéo@roﬁﬂﬁmﬁﬁwﬁﬁ%ﬂzﬁmﬁw'mﬁﬁ
w@aq@nﬁﬁ@—w%wﬁ%%m@@aﬁﬂ%m
Repifr wit o R RS @ 9 Sueel daT |

TeeR TP AET B So-THOTHO—11 W faReT Wied SNl H¥ | A
are= @ forta S0—YH0THO—11 SR FOIROBIE B 4S5 e TR Ug Tl
ﬁmﬁﬁ%%ﬁmo@oﬁoﬁommww
waﬁwmaﬂ?ﬂﬁﬁﬂwﬁ@m ST B AT A
mﬁaﬁﬂﬁﬁﬁmﬂﬂiﬂ,zomﬁﬁﬂ%w%mﬁmﬁa%ﬁm
JeaRerl B |

i U BRa SRy @ amey {&Ai®: 05.002018 @ U A
'WWWE%WWWWWWWWﬁ
g FAvS ek W ugEE SRR TR gad WEERR A
g@ﬁ?gﬂﬁ@ﬂ!mﬁﬁuﬁmﬁWﬁﬁﬁFeaturesfﬂm
ATILGD B

(1) The Weight bridge device should use the MQTT protocol to transmit data.

(2) The Weight bridge device should transmit data over the internet to 10T
infrastructure in cloud.

T & A HeR @ TERTS YAl O W), W W O PH 8, § A0
TERTE ¥ @A GhpT UeaR T RN B W |

e gRT Rifted TRe & ¥ T B TgaR g1 e fhar S |

&;&, A

574




575

17.
18.

19.

20.

22.

23.

24,

21.

VAT & o SR Wet sifie wu it Rar ST, dt W @t a1
R0 o9 wetaR g7 weRi frar S

A UTCAR §RT TRl T @ eer @ QiaReT @ YA 9, G
mﬁﬂﬁﬂ%ﬂﬁm%ﬁaﬁﬁmwﬁﬁmaﬁmwwﬁ
D! IRRTYRT IR Y& F9 D Yeard RAaTRer ST I TR ERT
ST WA 3T W1 e & | | _
050 JY Wie (UReR) Frmraeh, 2021 & FaH—68 @ i A & warferal
1 SRR T T SHRFR B, S sl T GeRuRe @ 7o @ 2|
wishar A B R, o g gl Reiard veemRes @ @ T A
T W F BIS @ B R A ST 967 UCCHIRS g 54T, SR |
RIS TRDBR IMAA Dl WRSR g1 I Frgai /et & a1 e
ngn%aaﬂaﬂémﬁmwﬁ@rmﬁaﬁm%,ﬁagmﬁm

l

YA Yycar & %T_]: Air (Prevention and Conitrol of Pollution) 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 ¥ SfeciRad WfErmT @ arverfa Sowo wrewor

T 91 ¥ cTRCTO W aR Praferd ¥ WRqW P R B s

UEAI & W/ URaET |iar uRey @ SRt | _

AT FaTed =ATTerd, 710 JISER BRA AT srerar A S =ararerg
&R TIRT 3TN & IguTe &g Al T &g

31G: ST STUEll § b ST riaret e ow gy frves, yae

Td i, Sodo, WISl HaH, oRee A AT W T U e Wiy
X1 frfe wafaveli sFmafer o1 ¢ 6 Prater ¥ wgd W, R @ ged @y

W@Wﬁﬁ%%ﬁ%ﬁﬁﬁ@@ﬁ%l )
(T faswy Rig)

)R e s S Vol T3 AT 1)

TSretferesTy,
%‘ﬂ’lﬂ'ﬂﬁ

AT FE/NOT INSURED [ 91 @l &g i
RUGMFTFOF 22—

T 1 et wn

Amount of

mﬂu‘a‘m

XCTY, Wo¥lo, WS Yae, whgig; |

Nty S (@), A |
Rs.32p | ICS, TS W, wreegd, & wrfery
AL N e Ry - BOYO, TE | )

v MEEEESSE 10 LSAANLL AL L i eesensarerssreres !
. _ | PNl
st wrwm |
B0 99,500 216-01-02 %wﬁ | Q%




576

| €
. [ - :g‘f:@Séfvices_for Citizen
m\.;m«_‘ R - o "'_m"""{-\_m{)vtd)_ o i
TS fARew, /
Vo Td @iRsd e, 30w0, |
gas W9, TEA|
AT H
Sonbhadra
w-  2024[7/91376778  RiE - 202441225
B -

yere<a #ff M/s Anjali Construction Enterprises % & # &1%d ¥77< Sonbhadra
¥ T Dudhi TT-Piperdih & Korgi TTeT §0-871,518 g &= 32.3380 80 # |
UGS W, F @9 ¢ 3 TTH G FIoT 6T AqHET & da8 7 | 1

T g R ¥ gt ¥ i we & o gaiia e F we 7 agreneE T Mis Anjali
Construction Enterprises g1 S&qd GA 1o FT AgHTET IL J4T TU-
(fEr) FaamEst, 2021 F f{aw-35 & sufaw (2) % et ge AT T 9T
& T 2024-12-25 &1 F< fear w@m Bl

* T AT T aﬁﬂﬁﬁﬁ%ﬂ grat o srefte fora T - |
= "Wﬁm"mraiﬁquyﬁéaﬁw%ﬁw&amﬁw(wﬁ)m |
5 3 PR e Tae AT ST §1 @ & & 258704.00 o #10 I &t 7 3o
Fga= T T 2 ‘ |
= Sy srafer i R T @ 1 o T & SR ie @A ST H H9Te g ‘
areer F23r W79 &, g GeNTea e Jrol STEQA F BT IO STRETAE TSETT T gl
=) oz TR ST Y GETeH ST SEIT FT a7 G&T @ F1H L 5g T
g AIAETAAT a7 F1 &M Tgar< 1 gl
@ o e ST T T AT i e e wratas v fames §
Sy e B afvrerard qarelTe e HOT H ST W ugEr w gRm
@ WWW&WW%&@WWWWMH%&H&%W
AT 9T 9T % TG g A1 41 T SeAHA HIAT SR A AR FrEATE AT Sy
9 g AT AT et afafs ad % ard SATed R s g |
1, = 67 ST ey 01 10 UF FHeTE AT 10 310 T+t W@ @ Fr Sy
e § FUC ET AT Ay S |
2.wqywaqrmﬁi@afwaﬁ;mr@wﬁ|
s.aﬁﬁ%ﬁiaﬁﬂ?ﬁw%eﬁ%rﬂﬁﬁewﬁwﬁﬁmﬁvwﬁaﬁn
4. @A 8 & Ted AT A T AT agd /i (7 A0) 1 et v @ s e
e ST, AT ATeAT & ATaTTA & Seae g6 1 IS A ST o7 a1
5, STgl a% SAaETCE Bf aT & qeawe i A @A T s
6. wTaror TerwarT & HaY H WL ACRT/S AORTY G qg-aay g ST ot
Ud AT RT3 SRl T Aqarer T S

K




S77

ﬁwﬁ&a%%mﬁawmﬁw 7 s et T
Ewwmaﬁﬁmﬁrﬂﬁ?wmﬁ%mﬂwﬁfﬁmmw?m

i (T FATT ETH)
f’! e fARe

wemie 2024/7/9/376778 (1)/AT0 w1+ ,qg fawish

SRR ﬁaﬁ%ﬂﬂiﬁﬂ#@mmmwa@ﬁm
1- T STAFTY, SacT Td @i fasm, S0%0, S9a- Sonbhadra

2- GSTaTh T M/s Anjali Constructton Enterpnses 0 ageier Dudhi A9
Sonbhadra

3- @A AL, e T G e, 3090, aaa!
| .

Digitally signed by NAVEEN KUMAR DAS
Date: 25 Dec 2024 14:00:41

(a‘q‘i'rr FHTL TTH)

b ﬁmm

Dighally signed,by NAVEEN, KU!
Dale: 25 Dac 2024 14 00,4% MARDAS



Dated 11/07/2024

To,
Smt. MEERA SINGH

M/s ANJALI CONSTRUCTION ENTERPRISES,

File No.: 5031/4705
Government of India
Ministry of Envirommnent, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH)
hkk

R/o 24/17, AG, Ajay Vihar Colony, Taktakpur, District - Varanasi 221002, VARANASI, UTTAR

PRADESH, 221002
anjaliconssvns@gmail.com

Subject:

Grant of Transfer of EC to the project under the provision of the EIA Notification 2006 and as amiended
thereof regarding Riverbed Morrum mining” along river Kanhar at Gata No.: 871 and 518Ga, at Village

— Pipardih & Koragi, Tehsil — Duddhi, District — Sonbhadra, Uttar Pradesh

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number

SIA/UP/MIN/470869/2024 dated 27/04/2024 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No.

(i) File No.

(iii) Clearance Type

(iv) Category

(v) Schedule No./ Project Activity

- (vii) Name of Project

(viii) Location of Project (District, State)
(ix) Issuing Authority

(x) EC Date

(xi) Details of Transferee

SIA/UP/MIN/4T70869/2024

EC24B0107UP5171842T

5031/4705

Transfer of EC

B1

1(a) Mining of minerals

Transfer of Environmental clearance of “Riverbed
Morrum mining™ having lease area — 32338 ha
along river Kanhar in Gata No.: 871 and 518Ga, at
Village — Pipardih & XKoragi, Tehsil — Duddhi,
District — Sonbhadra, Uttar Pradesh of M/s R.S.I
Stone World Pyt. Ltd. (earlier Lessee ) in fayof of
M/s ANJALI CONSTRUCTION ENTERPRISES,
proprietor Smt. Meera Singh. '
SONBHADRA, UTTAR PRADESH

SEIAA

02/07/2024
MEERA SINGH, § 24/17, AG, Ajay Vihar Colony,

578
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Taktakpur, District - Varanasi

221002, Taktakpur,187,9,221002

M/s R.S.1 Stone World Pyt. Ltd., Proponent Shri
Vitendra Singh Jadon, E- 7, M-708, Area colony,
Bhopal - 462016,E- 7, M-708, Area
colony,396,23,462016

(xii) Details of Transfevor

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-7 were submitted to
the SEAC undet the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details in Form
7 can be accessed on PARIVESH portal by scanning the QR Code above.

4. The SEAC/SEIAA has examined the requisite information/documents required for transfer of EC in accordance with
the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments
{hereto and hereby accords Transfer of EC dated to MEERA SINGH under the provisions of EIA Notification, 2006
and as amended thereof subject to compliance of EC conditions issued EC letter.

5. The SEIAA may revoke or suspend the clearance, if implementation of any of the EC conditions is not satisfactory.
The SEIAA reserves the right to stipulate additional conditions, if found necessary.

6. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of the prior EC issued vide dated 09-01-2020.

7. This issue with the approval of the Competent Authority.

Additional EC Conditions
SEIAA noted that the previous lease issued to Shri Virendra Singh Jadon, M/s R.S.1 Stone world Pvt. Ltd. Bhopal was

cancelled vide DM, Sonebhadra order no. 2625/Khanij/2024 dated 08.01.2024 and another LOI was issued to M/s Anjali

Constructions Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil,

Sadar, District Varanasi for 2,58,704 cum per annum production capacity vide letter no. 3012/Khanij/2024 dated 13

.03.2024.

Hence SEIAA opined to transfer Environmental Clearance issued vide letter no. 516/Parya/SEAC/5031-4705/2018 dated

09.01.2020 from Shri Virendra Singh Jadon, M/s R.S.I Stone world Pvt. Ltd. Bhopal to M/s Anjali Constructions

Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil, Sadar,

District Varanasi SEIAA added following conditions:-

1. Transfer of EC is granted for a period upto 08.01.2025 or validity of current mine plan or current lease period

whichever is earlier and after this the original EC and transfer order both will become null and void.

2. For remaining period, Project Proponent shall submit replenishment study to SEIAA; UP for amendment in EC for
mineable quantity and maximum permissible depth for mining based on scientific findings of replenishment study. Such
study shall be placed before SEAC for appraisal to assess rate of deposition and accordingly, mineable production capacity

and depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by the SEAC.

3. A certificate from Forest Department shall be obfained that no forest land is involved in mining or as a route and if
forest land is involved the project proponent shall obtain forest clearance and permission of Central and State Government
as per the provisions of Forest (conservation) Act, 1980 and submit before the start of work.

4, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

5. If the proposed project is situated in notified area of ground water extraction, where creation of new wells for ground
water extraction is not allowed, requirement of fresh water shall be met from alternate water sources other than ground
water or legally valid source and permission from the competent authority shall be obtained to use it.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly approved either by Forest Department or Horticulture Department, for planting at
least 33,000 plants, either on government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC condition.

7. The project proponent shall ensure that water bodies do not get polluted dug to mining activity and in consultation with
District Environment Authority or an Authority nominated by concerned DM, project proponent will prepare a

SIA/UP/MIN/470869/2024 Page 2 of 3
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?‘mzscwation and management plan for rejuvenation and management of all water bodies within periphery of 5 km, Funds
for the same will be kept in a separate bank account and six monthly compliance status will be '
proponent before the nominated authority in the District,

8. Department of Geology and Mines, Government of Uttar Pradesh and / or coticetried digtrict administration, before
releasing the security deposit to Project Proponent will ensure that Project Proponent has fully complied with!the EC
conditions. Non-compliance, if any, should be reported to UPSPCB for appropriate legal action and recovery of
compensation.

9. If the air quality detetiorates due to mining, then District Administration & Directorate of Mining should ensure that
mining be stopped immediately. Adequate measures be taken for restoring air quality and mining should commence
when air quality attains the prescribed standards.

Rest all the content of Environmental Clearance letter no. 516/Parya/SEAC/5031-4705/2018 dated 09.01.2020 shall
Temain same.

Area mentioned in the previous EC is being transferred only. If there is a change in geo-coordinates of the area then EC
will be null and void

presented by project

only

Signature Not Veyified

Digitally Signed 'W'(l;e
Member Secretary, :S

Date: 15/07/2024 _I

er Secretary UP

SIAJUP/MIN/470869/2024 Page 3 of 3
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(ii) for paragraph 9A, the following paragraph shall be substitiied namely:-

"9A. Notwithstanding anything contained in this notificatiox. the period from the 1* April,
2020 to the 31 March, 2021 shall not be considered for the pu 1+08e of calculation of the period
of validity of Prior Environmental Clearances granted,. ander the provisions of this
notification in view of outbreak of Corona Virus (COVIE-19) and subsequeént lockdowns
(total or partial) declared for its control, however, all activiticc undertaken during this period
in respect of the Environmental Clearance granted shall be ircated as valid,",
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Ref. No.: GO 483 /0., No. 48/2025

Date: 2570¢// 2628~
From;
Badri Nath Singh, By e-mail
District Magistrate,
Sonbhadra,
To,
‘ Shri Ankit Verma,
Advocate Government Standing Counsel,
Hon'ble National Green Tribunal,
New Delhi
Enxail~ankit.scnatun@ﬂmail.cum
Sub:- Submission of Joint Committe Report in compliance of directions_issuer] by g:;:);;
NGT vide order dated 30.01.2025 in the matter of O.A. No.48 /2025 (L.A. No.
Pawan Kumar Vs Union of India and Qthers
Sir,

In Compliance of Hon'ble NGT order dated 30.01,2025 in the ‘matter of .O'A' N0.48{20§15€
(LA. No. 62/2025) Pawan Kumar Vs Union of India and Others, the Joint Committee Report in

form affidavit of is being attached herewith for further necessary action.
It is requested that the aforesaid Joint Committee Report may be presented/filed before the
Hon'ble Tribunal for kind consideration.

Encl.: As above.

Your's faithfully,

(Badri hﬁ Singh)

District Magistrate
%. Sonbhadra

Endt. No. & date o B e U e
.- Principal Secretary (Justice), Govern ., ;
Copy to:- Principa

D
District Magistrate
% Sonbhadra
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JOINT COMMITTEE REPORT IN THE MATTER OF

Original Application No. 48/2025
(A, No. 62/2025)
Titled as

Pawan Kumar Vs Union of India and Others
1. Ba‘ckground:

Hon'ble NGT, Pﬁncipall Bench, New Delhi was pleased to pass the order dated
30.01,2025 in the matter Original Application No. 48/ 2025 (I.A. 10.62/2025) titled as

India and Others and direct to visit the site, ascertain the
extent of illegal mining that

has been done and also ascertain the correctness of the
allegation concerning the mij

dstream mining, which is reflected in the photographs

enclosed with the OA and the status of requisite environmental clearances with the
Respondent No. 11 and will also ascertain

a5 to how after expiry of EC the Form
EMM11 were issued after 08.01.2025,

Pawan Kumar Vs Union of

Relevant para of the Hon'ble NGT order is as below: -

“. « 4. Issue notice to the Respondents for filing the response by way of affi

davit at least one week before the next
date of hearing thraugh_ e-filing.

If any respondent directly files che reply without routing it through his
advocate, then the said resnondent will remain virtual]

ly present to assist the Tribunal. The Applicant is
directed to serve thz Bespondents and file affi

davit of service at least one week before the next date of
hearing.

5 -Having regard to the sericuiness

1;

i5 of the allegation made in the 04, we also constitute a _Joint Committee
comprising RO, MoEF&CT; Lucknow, representative of the Member Secretary, CPCB, Member Secretary,
UPPCB and District Magistrate, Soncbhadra, The District Magistrate, Sonebhadra, will act as the nodal
agency in the foint Committee. The Joint Committee will visit the site, ascertain the extent of illegal
mining that has been done and also ascertain the correctness of the allegation concerning the midstream
mining, which is reflected in the photographs enclosed with the OA and the status of requisite
environmental clearances with the Respondent No. 11 and will also ascertain as to how after expiry of EC

the Form EMM11 were issued after 08.1.2025. The joint committee will submit the report before the

Tribunal within eight wecks. (A copy of the order of Hon’ble NGT is annexed as
Anncxurc-A)

Joint Committee Report in the matter of OA 48 of 2025 Page | of 6
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)
In compliance with said order, the following officials were nominated from the |
concerned Department: |

The Following members have been nominated from their respective departments:
a. Dr AKX Gupta,‘ Scientist ‘E', MoEF&CC, RO, Lucknow, representative of the
RO, MOEF&CC, Lucknow.,

b. Shri Runa Oron, Scientist. E , CPCB, RD, Lucknow, representative of the
Member Secretary, CPCB
c. Shri Nikhil Yadav, SDM, Dudhi, Sonbhadra, U.P., representative of the DM,
Sonbhadra
d. ShriR.K Singh, RO, Regional Office, UPPCB, Sonbhadra, representative of MS
UPPCB. ' |
2.

Inspection of Joint Committee:

A joint inspection of the site was carried out on 19.3.2025 by the joint committee. |

During the visit, Shri Chandra Shekhar, AEE, RO, UPPCB, Sonbhadra & Shri Yogesh I‘

Shukla, Mmmg Inspector, Sonbhadra, U.P was also present along with committee l
members to assist the joint committee.

3. Observation of the foint Committee during the site inspection:
3.1.As per the record, environmental clearance (EC) has been granted with

i
identification ne. 518/ Parya/SEAC/5031-4705/2018 dated 09.1.2020 to '

Riverbed Morrum mining” having lease area — 32.338 ha along river Kanhar in Gata ‘

No.: 871 and 518Ga, at Village — Pipardih & Koragi, Tehsil— Duddhi, District—
Sonbhadra, Uttar Pradesh of M/s R.S.1.Stone World Pvt. Ltd. (A copy of EC-is
Annexed as Annexure-B)

3.2.Letter of Intent (LOI) has been issued to M/s R.S.1. Stone World Pvt. Ltd. vide
letter no. 2774/Khanji/2019 dated 25.01.2019 by DM, Sonbhadra. (A Copy of
CTO Annexed as Annexure-C)

3.3.Public hearing of M/s R.S.1. Stone World Pvt, Ltd. was done on 09.8.2019. (Copy
of MOM is attached as Annexure-D)

Joint Committee Report in the matter of OA 48 of 2025 Page 20f6
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3.4 District Magistrate, Sonbhadra has cancelled lease issued to M/s R.S.I. Stone World
Pvt. Ltd. Vide letter dated 08.01.2024 due to non-submission of royalty. (Copy of

order is annexed as Annexure-E)

3.5.Further, the EC lease has been transferred to M/s Anjali Construction Enterprises,

proprietor Smt. Meera Singh, R/o 24/17, AG, Ajay Vihar Colony, Taktakpur,
District - Varanasi 221002, UTTAR PRADESH, 221002 vide EC identification no.

EC24BO107UPS171842T dated 11.07.2024. (A copy of EC is annexed as

Annexure-F)

3.6.As per the additional EC condition no.1 “Transfer of EC is granted for a period “P4t°

08.01.2025 or validity of current mine plan or

carlier and aftér this the original EC and transfer order both will become null and

void” (A copy of the notification is annexed as Annexure-G)

3.7.However, as per MoEF& CC vide notification no. 5.0. 221(E) dated 18.01.2021,
the period from April 1, 2020, to March 31, 2021, shall be excluded from the

calculation of the validity period for the previous]y granted environmental clearance

under this notification. This exclusion was due to the COVID-19 -pandemic.

Consequently, the validity of this environmental clearance shall be deemed extended
until 07.01.2026(A copy of the notification is annexed as Annexure-H).

3.8.Mining Department, Sonbhadra has provided copy of LOI of dated 13.03.2024,
issued to M/s Anja?i Construction Enterprises via letter (A copy of LOI is armex-ed
as Annexure-1},

3.9.Mining Deparoment, Sopbhadra has provided copy of current mine plan or current
Jease period issued to M/s Anjali Construction Enterprises of letter dated
25.12.2024 (A copy of mine Plan is annexed as Annexureaj)_

3.10. Cluster certificate was issued to M/s Anjali Construction Enterprises vide letter
dated 30.03,2024. (A Copy of certificate is Annexed as Annexure-K)

3.11. Project Proponent (PP) (M/s Anjali Construction Enterprises) obtained consent
to operate (CTO) from the Uttar Pradesh Conitrol Board (UPPCB) vide letter no.

.222 383/UPPC/Sonebhadra(UPPCBRO)/CTO/both/ SONBHADRA/2024 dated

Joint Committee Report in the matter of OA 48 of 2025 Page 3 of 6
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12.11.2024, which is valid from 12.11.2024 to 31.12.2024 for 258704 cubic
meter/ year of sand mining, (A Copy of CTO Annexed as Annexure-L)

3.12. UPPCB vide letter no. 229337/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/
SONBHADRA/2024 dated 24.01.2025 refuse the application of further CTO of PP
(A Copy of the CTO refusal letter is annexed as Annexure -M)

3.13. District Magistrate vide letter no. 1640/VadSaha-NGT/2025 dated 13.02.2'02.5,
requested to l_’olice commissioner, Senior Mine officer, and Regional Officer,
UPPCB, Sonbhadra, to stop iIl'egal mining in the said area. (A Copy of the letter
dated 13.02.2025 is annexed as Annexure-N)

3.14. As per the available record, the lease area of the project is 32.338 ha, and .kml
file of the above lease also confirms the same land area.

3:15. During visit, the Joint Committee observed that no mining activity is going on
lease area. However, as per the available record, the mining has been stopped since

18 Feb 2025. The lease was operated from 1 Jan, 2025 to 18 Feb, 2025, without
valid CTO.

3.16. Mining Department, Sonbhadra has provided a letter of dated 2?.12.202_4,
regarding District Survey Report (DSR) of said mining lease.A copy of letter dated
27.12,2024 is annexed as Annexure-O).

3.17. Mining Department, Sonbhadra has not provided any information on status of
Replemisimaent study of said mining lease.

3.18. in comptiance with EC conditions, the following observation has been made:

3.18.1.  The joint committee observed that non-cemented boundary pillars were
found intact.

3.18.2, Part of the lease area is found submerged, without boundary pillars.

3.18,3.  The Joint Committee observed that the mine owner (PP) has established a
weighting bridge along with the office, around 2 to 3 km from the lease
boundary.

3.18.4. In the project office site, one acoustic-type DG has been found without

proper stack height,

Joint Committee Report in the matter of OA 48 of 2025 Page 4 of 6
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3.18.5. PP has a PTZ camera located near the weighbridge, which was found to be
/ working during inspection.
318.6. PP has commissioned one bore well (hand pump with motor) near the

office/ weight bridge area

3.18.7. PP has not yet made motorable road from the site office to the main road.

3.18.8. PP has not yet conducted digital processing of the entire lease area, which
is required to be conducted once in three years.

3.18.9. PP has not conducted an Environmental audit so far,

3.18.10. PP has not submitted a six-monthly compliance report regularljr,

3.18.11. PP has not yet submitted the expenditure incurred under CSR to the
concerned authority.

3.18.12. As per the EC condition, “The Project proponent has not yet developed a
green belt in and around the leasc area.

3.19. As per the NGT order, a joint committee has to ascertain the extent of illegal
mining that has been carried out. During the visit, it was observed that several pits in
the mining lease arez, which are filled with water, have also been observed by the
joint committes. The depth of the pits could not be measured due to the filled
water, Mining was observed to be carried out within the lease area. However,
rining departonent has not provided data on the quantity of mining carried out by

the PP. UPPCE vide its letter dated 27.02.2025 requested Mining ‘Officer,

Sonbhadra for information on illegal mining and penalty against the PP. The Mining

Officer, Sonbhadra has not provided information.

3.20. As per NGT order, joint committee has to ascertain the correctness of the

allegation concerning the midstream mining, which is reflected in the photographs
enclosed with the OA. During visit, it was observed that PP has constructed several
bunds in the lease area to disturb the natural flow of the river, which is against the

Sustainable Sand Mining Guidelines (SSMG), 2016.

Joint Committee Report in the matter of OA 48 of 2025 Page 5 of 6
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5. Recommendations:

In view of the above, UPPCB may take necessary action on the mining done

without a valid CTO,

UPPCB and Mining Department should take necessary action against the PP

for violation of E_C conditions.
Mining Department shall be directed to provide information’s as desired by
the joint committee constituted by Hon’ble NGT.

A replenishment study should be conducted as per the Enforcement &

Monitoring Guidelines for Sand Mining, 2020. Based on the study LOI can be
issued.

The mining should be done as per the Sustainable Sand Mining Guidelines
(SSMG), 2016, and the Enforcement & Monitoring Guidelines for Sand
Mining, 2020. -

Local administration through the mining department and the Regional Office,
UPPCB, shall ensure the cor‘ﬁpliance of all commitments made by PP during
the appraisal of the projecft'on-site.

In no case should mining be carried out below water level, or sub-surface

water level in the river.

2. | Shri Runa Oron, Scientist ‘E’
Rams

3. | Shri Nikhil Yadav, SDM

4. | Shri R.K. Singh, Regional Officer \O

15.04.2025

Joint Committee Report in the matter of OA 48 of 2025 Page 6 of 6 %
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“5.  Having regard lo the seriousness of the allegation made in the OA, we also constitute

a Joint Committee comprising RO, MoEF&CC, Lucknow, representative of the Member

Secretary, CPCB, Member Secretary, UPPCB and District Magistrate, Sonebhadra. The

District Magistrate, Sonebhadra, will act as the nodal agency in the Joint Committee. The

Joini Committee will visit the site, ascertain the extent of illegal mining that has been done

and also ascertain the correctness of the allegation concerning the midstream mining, which

is reflected in the photographs enclosed with the OA and the status of requisite environmental

clearances with the Respondent No. 11 and will also ascertain as to how after expiry of EC

the Form EMMI 1 were issued after 08.01.2025. The Joint Committee will submit the report
before the Tribunal within eight weeks.”
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UPPCB

- % Uttar Pradesh Pollution Control Board
%%Ew Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : RED Application Id : 33942595
251515/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2025 Date: 15/10/2025
To,
M/s

M/S ANJALI CONSTRUCTION ENTERPRISES

Riverbed Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/S ANJALI CONSTRUCTION ENTERPRISES located at Riverbed
Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and 518 Ga, at
Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following

terms and conditions :-
1. This CCA M/S ANJALI CONSTRUCTION ENTERPRISES granted for the period from 15/10/2025 to

08/01/2026 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 Sand/Morrum 258704 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 0.5 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. I Parameter l Standard J

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
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stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

I?No. Parameters | Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.
jif) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial Commerciai Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
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(1 y Environment Statement in Form-V of Environment (Protection) Rules, 1986.

. (ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point ‘
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.



- Specific Conditions:-
1. This CTO is valid for production capacity Sand/Morrum-258704 Cu meter/year by opencast and semi

mechanized mining in 32.338 hectare lease area at Gata No. 871 and 518 Ga, at Village Pipardih and
Koragi, Tehsil - Duddhi, District Sonbhadra.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC24B0107UP5171842T
dated 11.07.2024 and validity extension letter issued by vide EC Identification No.
EC24B0107UP5759266N dated 27.09.2025 and submit its compliance report to UPPCB.
3. The decision taken regarding disposal of show cause notice issued vide letter dated 18.07.2025 for
imposition of Environmental Compensation will be acceptable to the industry.

4. Validity period of this CTO is 6 months as the Lol has been issued for a period of 6 months and co-
terminus with the validity of current mine plan and current lease period whichever is earlier after this period

the CTO will become null and void. _
5. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District

Administration.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.
8 The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986. :
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by tarpaulin /canvas sheet to

prevent dust emission.

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

17. Industry shall comply with the relevant provisions of Environmental Laws.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. Digitally signed by
Radhey . Radhey Shyam
- Date:2025.10.15
S hya M - “1g:5338+0530

Chief Environmental Officer (circle-2)

Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis to Head Office. B
Digitally signed by Radhey

- Shyam
Radhey Shya r!_:l_,;'Da};:: 2025.10.15 18:53:19
+05'30°
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Chief Environmental Officer (circle-2)
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UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD
]
lﬁ% Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
ey A Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Category : RED Application Id : 29602793
Ref No. - © Dated : 24/01/2025
229337/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/20
24
To,

M/S MEERA SINGH
MS ANJALI CONSTRUCTION ENTERPRISES
Riverbed Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and

518 Ga, at Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh
SONBHADRA

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry

Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 22/12/2024 and received on
99/12/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 13/01/2025 . Your consent application is hereby refused due to

following reason.

Reasons :-

As environmental clearance initially granted on 09.01.2020 by SEIAA vide Ref No. 5 16/Parya/SEAC/5031-
4705/2018), for the validity period upto 08.01.2025. Subsequently, the environment clearance was
transferred in the favor of the current proponent vide EC identification no. EC24B0107UP5171842T dated
15.07.2024.

Industry has requested vide letter dated 21.12.2025 that "accordance with the MoEF&CC Office
Memorandum dated 18.01.2021, the period from April 1, 2020, to March 31, 2021, shall be excluded from
the calculation of the validity period for the previously granted environmental clearance under this
notification. This exclusion was due to the Covid-19 pandemic. Consequently, the validity of the
environmental clearance, initially set to expire on 08.01.2025, shall be deemed extended until 07.01.2026."

600
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The Transfer of EC is granted by SEIAA for a period upto 08.01.2025 or validity of current mine plan or
- current lease period whichever is earlier. At present validity of EC has been expired. Industry has not
obtained the valid EC from SEIAA in light of MoEF&CC Office Memorandum dated 18.01.2021. Therefore

in this circumstances, the CTO application is hereby refused.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.
ATULESH YADAV pieasiaesionss sosso
( Authorized Signatory )

Atulesh Yadav
CEO-2

Copy To -

Regional Officer, UPPCB, Sonbhadra for information and necessary action.
ATULESH YADAV pieisoiss rowos vsso
Atulesh Yadav
CEO-2
( Authorized Signatory )
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AT Uttar Pradesh Pollution Control Board
NP Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 28350202
222383/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 12/11/2024

To,
M/s
MS ANJALI CONSTRUCTION ENTERPRISES

Riverbed Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar

Pradesh.,SONBHADRA,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS ANJALI CONSTRUCTION ENTERPRISES located at Riverbed
Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and 518 Ga, at.
Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh.,SONBHADRA,.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to

following terms and conditions :- _
1. This CCA MS ANJALI CONSTRUCTION ENTERPRISES granted for the period from 12/11/2024 to

31/12/2024 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 258704 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ‘ Parameter | Standard




(1V) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
‘stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. :

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission. -
on and
loading/unl
oading of
Sand/Morru
m.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day (Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in Jegal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL.:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point



12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

* may be necessary.

Specific Conditions:-
1. This consent is valid for production capacity Sand/Morrum- 258704 cubic meter/year by opencast and

semi mechanized mining in 32.338 Hectar Mining Lease area at Gata No. 871 and 518 Ga, at Village
Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter dated 09.01.2020 and conditions of Transfer
of EC vide Identification No. EC24B0107UP5171842T dated 11.07.2024, and submit its compliance report
to UPPCB.

3. If the lease agreement or Environmental Clearance expires prior to 31.12.2024, then the validity of this
CTO shall stand expired simultaneously with the expiry of mining lease/Environmental Clearance.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent

dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time. . :

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. e come s
ATULESH  Dictaby igner by ATULESH

Date: .11, Ik
YADAV +;;'?;,,§PZ4"13'7'51“21
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3

Chief Environmental Officer (circle-2)

" Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis to Head Office.

P~ . .
oE. (Lifestyle For Environment ) \\Q§/ Lifestyle for
L] /- SAHESTIET T a2 Environment

Digitally signed by ATULESH

ATULESH YADAY yaoay

.7 Dale: 2024.11.13 17:51:57 +05'30°

Chief Environmental Officer (circle-2)
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Enter eMM11 Generated Date:-

:frum:-

| o8foyjaos

Total eMMi11 Quantity(FromDate to ToDate):-

Sr.No

21

22

23

z5

26

27

28

29

30

Name of Lessee

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

MS ANJALI CONSTRUCTION
ENTERPRISES PRO MEERA SINGH

Number Of eMM11 Generated

622

Father Nome

‘WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

‘WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

WIFE OF AJAY
SINGH

‘WIFE OF AJAY
SINGH

‘WIFE OF AJAY
SINGH

Lessee Id

316325070653

316325070653

316325070653

316325070653

316325070653

316325070653

316325070653

316325070653

316325070653

316325070653

| cafoaraoss

eMM11 Number

16325 1121

31632507065301122

31632507065301123

31632507065301124

31632507 1125

31632507065301126

31632507065301127

31632507065301128

31632507065301129

31632507065301130

¢MM11 Generated Dote/Time

08/01/2026 19:58:32
08/01/2026 20:02:08
08/01/2026 20:59:57
08/01/2026 21:05:36
08/01/2026 21:08:46
08/01/2026 21:13:00
08/01/2026 21:25:11

0B/o1/2026 21:28:20

08/01/2026 21:31:42

03/02/2026 16:00:11

! Submit

eMMz1 Validity Date/Time

og/o1/2026 11:13:32

09/01/2026 11:17:08

09/01/2026 19:34:57

09/01/2026 19:40:30

09/01/2026 12:23:4(

ogfo1/2026

19:48:00

09/01/2026 20:00:1

og/01/2026

20:03:20

09/01/2026
20:06:42

04/02/2026 14:35:11
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